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Letter No.: UKPCB/HO/Gen-183-769/2024/544, Date: 22.07.2024
BY E-MAIL
To,

The Registrar General

Hon’ble National Green Tribunal
Principal Bench, New Delhi
Email: judicial-ngt@gov.in

Sub.: Response of Uttarakhand Pollution Control Board (R-1) in the matter
of Original Application No. 379 of 2024 titled as “Bhuwan Chandra
Bhatt Vs. Solar Pulse Energy Pvt. Ltd. & Ors.” - reg.

Sir,

Kindly refer to the order dated 22.04.2024 passed by the Hon’ble National
Green Tribunal in the matter of Original Application No. 379 of 2024 titled as
“Bhuwan Chandra Bhatt Vs. Solar Pulse Energy Pvt. Ltd. & Ors.”. In
Compliance of order passed by the Hon’ble NGT, please find enclosed herewith
Response of Uttarakhand Pollution Control Board in the aforesaid matter.

You are requested to kindly take response of Uttarakhand Pollution Control
Board into record and place before the Hon'ble Tribunal for kind consideration

please.
Encl.: As above.

Sincerely Yours’

_ R M
(Dr. Parag Madhukar Dhakate)
Member Secretary

-

Copy to: Following for kind information and necessary action please.

1. Shri Mukesh Verma, Advocate & Counsel for Uttarakhand Pollution Control
Board, Dehradun.

2. Additional Secretary, Department of Environment Conservation & Climate
Change, Government of Uttarakhand, Dehradun.

3. Regional Officer, UKPCB, Regional Office, Haldwani (Nainital).

Clean Environment and Healthy Life Style
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Uttarakhand Renewable Energy Development Agency (UREDA)

(Department of Renewable Energy, Govt. of Uttarakhand)
Urja Park Campus, Industrial Area, Patel Nagar, Dehradun -248001
Ph. 0135-2521553, 2521387, Fax: 0135-2521386,

Websit: www.ureda.uk.gov.in E-mail: rpo.uredahg@gmail.com
No. 7 6 3 /UREDA/03(1)-SPV-214-2/UPCL-RP0O/2019-20 (Vol-2) Dated: | 8 July, 2019

Letter of Award (LoA)

To,
M/s Bindal Leisure Homes Pvt Ltd
H.NO. 431, Indira colony, Kashipur,
U.S.Nagar-244713
M:9837026664
Email: bindalleisurehomes@gmail.com
Sub:  Letter of Award (LoA) for procurement of power from 2700 KWp capacity Grid
Connected Solar PV Power Project Under type-1 of Uttarakhand Solar Energy
Policy-2013 (Amended-2018)

Ref: - E-Tender/RfP No : 02/UREDA/Grid Connect/RfP/2019-20 Dated:13/02/2019
Sir,

With reference to your participation in above referred E-tender, 2700 KWp capacity Grid
Connected Solar PV Power Project is being awarded to you for installation as per following
details:-

Particulars Details

Awarded capacity 2700 KWp

Levellised Gross tariff per KWh Rs. 4.38 (Rupees four thirty eight paise Only)
Proposed Location Vill- Baghni, Tehsil Nainital, Nainital

Submission  of  Contract  Performance | Within 30 days from date of issue of this LoA.
Guarantee as per clause no. 2.16.1 of R{P in
the form of DD/FDR/BG
Financial closure. Possession of the required | Within 300 days from date of issue of this LoA
Land and Grant of Grid connectivity
Last date of Commercial Operation 30/06/2020 (In cas¢_of delay. the prevailing
tariff as decide by [on'ble UERC shall he
applicable) |
It is 1o inform you that as per "Uttarakhand Solar Energy Policy-2013", maximum 2.5
Hectare per MW shall be allowed for installation of Solar Power Plant.

You are requested to get the PPA signed with UPCL at the earliest and execute the project
timely as per above time schedule. In case as per clause no. 2,16.1 of RfP, a “Project Company” is
to be formulated by you for the purpose of supply of power, it should be formed within 30 days
from the date of issue of this letter of award and UREDA and UPCL should be intimated with the
copy of registration documents of “Project Company™.

In case of formulation of “Project Company,” this LoA shall be deemed to be issued in the
name of “Project Company” and the PPA shall be signed by UPCL with “Project Company™. Delay

in achieving any activity by due date as mentioned above may lead to cancellation of the project
and encashment of Bid Bond/Contract Performance Guarantee.

Yours Sintere

/LCapr."A ok Shekhar Tiwari)
Director, UREDA

§ ﬂ__ Scanned by CamScanner
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Uttarakhand Power Corporation Limited
AND
M/s Bindal Leisure Homes Private Limited

 THIS AGREEMENT is made this 3/ day of 7e£42020 (hereinafier calicd the Effective Date),
. between M/s Bindal Leisure Homes Private Limited, a Company registered under the Company's
Act. 2013, having 1its registered office at H.No. 431, Indira Colony, Kashipur, District- US Nagar.
Uttarakhand hereinartter called the “Solar Photovoltaic Power Plant”, which expression shall. unless
repugnant to the context or meamng thereof, inchide its successors and assignegs as party of the
first part. and Uttarakhand Power Corporation Limited a Company registered under the Company'’s
{5 Act. 1956, having its Registered Office at V.C.V. Gabar Singh Urja Bhawan, Kanwali Road,
s Dehradun, heremnatter called "UPCL", which expression shall, unless repugnant /\thx context or

e . ..mgamng thereof. include its suocessors and assignees as party of the second part, R "t
S b T 4 ,‘ 1 , I q"h N7
FafBlm i=isua i : Supanaiending Englyesr lCnMﬂF‘ W
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WHEREAS, tie Solar Photovoltaic Fower Flant is engaged in the business of power generation
stuated at Vill- Balsa, Near Ram Mandir, District- Almora in the state of Uttarakhand, more
particularly described in Annexure I attached hereto and made a part hereof,

AND WHEREAS, UPRCL is a distribution licensee operating in the State of Uttarakhand, and has
license to supply power in entire State

WHEREAS the Solar Photovoltaic Power Plant has undertaken to implement the power project by
mstalling plant and equipment having mstalled capacity of 2700 KW situated at Vill- Balsa. Near
Ram Mandir, District- Almora, Uttarakhand.

AND WHEREAS, the Solar Photovoltaic Power Plant desires to sell entire/surplus 2700 KW energy
scheduled to be generated in the Solar Photovoltaic Power Plant's facility.
Ancl

UPCL agrees to purchase entire/surplus 2700 KW energy generated from such capacity by the
Solar Fhotovoltaic Power Flant for sale, under the terms and conditions set forth herein, and

“WHEREAS the Solar Photovoltaic Power Plant, agrees to purchase power for 's auxiliaries from
UPCL in a situation when the Solar Photovoltaic Fower Plant, is not in a position 10 Lenerate
electricity to meet the requirement of its own use or for start up the plant and UPCL agrees to
supply such power to plant as per Regulation 47 of the Uttarakhand Electricity Regulatory
Commission as provided in Uttarakhand Electricity Regulatory Commission (Taniff and other terms
for supply of Electricity from Renewable Energy Somrces and non-fossil fuel based co-Solar
Photovoltaic Power Plants) Regulations, 2018 as amended from time to time.” s

This agreement is being signed as per Model FPA approved by Hon'ble UERC vide Order dated
02-09-2019. Subsequently, this FPA will be sent to Hon’ble UERC for approval and any changes
suggested by UERC will be incorporated in the PPA being executed now.

WHEREAS the parties to the agreement bind themselves for comphance of all relevant Provisions
specified by the Commission in different regulations regulating the funchiomng of State
Transmission Utility, other transmission licensee and State Load Dispatch Centre: and

Now, therefore, in consideration of premises and mutual agreements, covenants and conditions set
torth herein, it is hereby agreed by and between the parties as follows: -

1. Definitions

Other than those defined below, the words/expressions used in this agreement. unless
repugnant to the context, shall have the meaning assigned to them in the Electricity Act, 2003,
Uttarakband State Grid Code, as amended from time o time, Uttarakhand Elcctricity
Regulatory Comumission (Tariff and other terms for supply of Electricity from Renewable
Energy Sources and non-fossil fuel based co-Solar Photovoltaic Power FPlants) Regulations,
2018 as amended from nme to time and as per Hon'ble UERC order dated 02-09-2019 vide
which Model PPA alongwith tariff in the matter has been approved, and the rules framed there
under. The words/expressions listed below shall have the meanings respectively assigned
hereunder.

L1 ‘Mamm Meter’ means Import and Export Meter on the basis of which CHergy
accountmg and billing of electricity shall be done by the Solar Photovoltaic Power
Flant/UPCL

1.2 'Check Meter’ means Import and Export Meter for performing a check on the
accuracy of the Main Meter.

L3 *ColY means date of commercial operation or Commissioning (CoD) shall be
considered as fhe date of first mjection of power imto the licensee's grid after
completion of project in all respect subsequent 1o comphance ot 11l the following pre-
requisites:

(@)  Installation of energy micter as certified by the concerncd Executiye Engincer
(Distribution) of the distribution licensee. \

(b) Project completion report as verified by UREDA, the State nodal :ige&t;’#y.

(€}  Issuance of Clearance Certificate by the Electrical Inspector.

(d) Further, such generator has to demonstrate minimum 75% Perfortduce Ratio

For Bindal Lestr2 B9 Baséd 'on the rated installed capacity in kW or MW at the tiie of st tion for
v Superntencing Englﬁns\e';‘l_c-nwwew'i
; —— i URtararhang Power Caffianation Lid.
Authonised Se 1 52 [ [ V-C.V Gabar Singth Brawan, Dehmdun
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initial commissioning

L4 “Export Meter’ means Main Meter installed at the interconnection point for
measurement of Active Energy. Maximum demand and Power Factor for energy
exported from the Solar Photovoltaic Fower Plant to PICUL 142743 KV Substation,
Svalidhar, Almora, Uttarskband.

1.5 ‘Energy Account Month' means period from 00 hrs of 17 day to 24 hrs of last dav of
the billing month. 3

1.6 'Sub Station' means 132/33 KV Substation, Syalidhar, Almora, Uttarakhand owned
maintained and operated by PTCUL.

L7 “Import Meter' means Main Meter installed at the interconnection point for
measurement of Active Enecrgy, Maximum demand and Power Factor for energy
imported by the Solar Photovoltaic Solar Photovoltaic Power Plamt from PTCUL
132/33 KV Substation, Syalidhar, Almora, Uttavakhand.

1.8 "Bl means a bill raised, that mcludes all charges to be paid by UPCL with respect to
sale of power by the Solar Photovoltaic Power Plant to UPCL.

1.9 ‘State Transmission Utility (STU)' means Power Transmission Corporation of
Uttarakhand Limited (PTCUL) being the transmission utility specified so by the
Government of Uttarakhand.

L.10 TOD' means "Time of day”, for the purpose of Metering.

L.11 "UERC” means the Uttarakhand Electricity Regulatory Commussion.

1.12 'Wheehng' means the operation whereby the distribution sysiem and associated
facilities of a transmission licensee or distribution licensee, as the case may be, are
used by another person tor the conveyance of electricity on payment of charges to be
determuned under section 62 of the Electricity Act 2003,

1.13 ‘Regulations’ means the Utarakhand Electricity Regulatory Commussion (Farift and
other terms for supply of Electricity from Renewable Energy Sources and non-fossil
fuel based co-Solar Photovoltaic Power Plants) Regulations, 2018 as amended from
time to time as amended from time to time.

1.14 State Grid Code (SGC)’ means the Uttarakhand Electricity Regulatory Commission
(State Grid Code) Regulations, 2016 specified under clauseth) of subsection(1) of
section 86 of the Act by Uttarakhand Electnicity Regulatory Commission or its
subsequent amendment thereof.

1.15 ‘Distribution Code’ means the Uttarakband Electricity Regulatory Comnussion
(Distribution Code) Regulations, 2018 as amended from time to time.

1.16 ‘“Inter-connection Point™ in respect of all the RE based Solar Photovoltaic Power Plants,

except Grid mteractive Roof Top and Small Solar PV Power Projects, shall mean
interface point of renewable energy generating facility with the tfransmission
system or distribution systemt which shall be line isolator on outgoing feeder on
HV side of gemerator transformer;
Provided that in respect of Grid interactive rooftop & Small Solar 'V projects, Inter-
connection Point shall mean the interface of solar power generation facility under net
metering arrangement with the network of hicensee and shall normally be the point
where export/import meter is installed to measure the energy transfer between the
licensee and the ehigible consumer.

1.17 *Commission” means the Uttarakhand Electricity Regulatory Commussion (UERC).

1.18 ‘UREDA’ means Uttarakhand Renewable Energy Development Agency.

L.19 *Due Date’ shall mean the thirtieth (30th) day after a Monthly Bill or a Supplementary
Bill 15 faxed/mailed/handed over to the Buyer and confirmied telephonically by the
Buyer and by wiich date such Monthly Bill or Supplementary Bill is payable by
Buver.

2.1 UPCL shall accept and purchase entire/surplus 2700 KW of power mu '{availablc to
UPCL system from Solar Photovoltaic Power Plant @ Rs. 4.38 intimat ; UREDA
) dated

SLow rersehirt
Uttaranhmnd Fov

Authorised 5.4 HG 3

/
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Vv C ¥V Gabas Smgh Bhavan, Denradu



18-07-2019 (Annexure-IX) after the bidding process conducted by UREDA. Above
rate of sale of Power shall be applicable only if the Solar Photovoltaic Fower Plant
comnussions its plant on or before 31* March 2021 m accordance with the Order
dated 23-06-2020 passed by Hon'ble Commussion. However, if the plant is
comnussioned after 31* March 2021, the rate of sale of power would be as
determined by the UERC for the year of commissioning if such rates are lower than
the tariff agreed to in the PPA otherwise tanifl agreed in this PPA shall continue.

If Solar Photovoltaic Power Plant opts to construct evacuation infrastructure the

clause 15(1)(c) of RE Regulation 2018 shall be applied.

The supply of electricity by UPCL 1o Solar Photovoltaic Power Plant, in case Solar

Photovoltaic Power Plant’s plant is not in a position to generate ¢lectricity to meet the

requirement of its own use or for start up and consequently power is required to be

drawn from UPCL, shall be as per Regulation 47 of Uttarakhand Electricity Regulatory

Commussion (Tanif and other terms for supply of Electricity from Renewable Encrgy

Sources and non-fossil fuel based co-Solar Photovoltaic Power Flants) Regulations,

2018 as amended from time to time.

2.4 The Soiar Photovoltaic Power Plant and UPCL shall comply with all the rezulations
issued by UERC from tme to time including but not limted to Ultarakhand Electricity
Grid Code, Open Access Regulations, SLDC Regulations to the extemt they are
applicable to them.

2.5 The Project developed on conventional solar IV technology should have a mimmum

CUF of 12% in any given contract year. In case the Solar Photovoltaic Power Plant fails
to supply energy pertaining to mummum CUF in a contract vear then the Solar
Photovoltaic Power Flant shall pay a penalty equal to 10% of the project tariff to
UPCL, tor such shortfall m units.
Further if the Solar Photovoltaic Power Flant achieves the CUF Sreater than 22% for
Solar PV in any given contract year, the applicable Taritf shall be 50% of the project
tariff for such additional generated power above 22% CUF from the Solar Photovoltaic
Power Flant.

o
e

[~
L

3. MAINTENANCE REQUIREMENT OF THE SOLAR PHOTOVOLTAIC POWER FLANT

3.1 The Solar Photovoltaic Power Plant's annual maintenance schedule shall normalily be
i the month of July every year. The Solar Photovoltaic Power Plant shall inform in
wniting to UPCL regarding the mamtenance schedule i accordance with provisions of
the SGC as revised by the Commission from time to time at least one month n
advance.

3.2 Environmental Clearance and compliance of environmental standards shall be the sole
responsibility of the Solar Photovoltaic Power Plant/owner.

4. SUPPLY SCHEDULE

The Solar Photovolte Power Plant shall furmish to UPCL and the State load Despatch
Centre (SLDXC), 2 month-wise Supply Schedule and other information, as required in the
Regulations and SGC as amended from time to time or provisions of any other regulation in
that regard or as desired otherwise.

5. BILLING PROCEDURE AND PAYMENTS

5.1 The Solar Photovoltaic Power Plant shall raise monthly bill as per RE Regulation 2018,
based on the monthly foint Meter Reading with help of MRI of the Main Meter
installed at iterconnection point along with the detailed MRI Report of the Meter at
the time of reading and Load Surw,y data of previous 35 days, The MRI report should
also be certified by the representative of UPCL. Soft copy of the MRI shall also be
submitted.

52 The Monthly Rill in triplicate along with supported documernts viz. tJml Meter
Readings and the MR document (Bill & Check Meter) duly signed h} };ccutm.
Engineer (Distribution), Execunive Engineer (Test) UFCL of the conce
sok B mg.un S days atter the meter reading is taken and where either of the
For Binass Ler= °r is not available during these three days signature of one officer

Suf‘h’ tanAme E e e g,
2t 7 ‘

Ut asamnang o (o
V-C.V Ganar Singn Bhaamn, Dcnwm_.r
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with load survey data of previous 35 days rased by the Solar Photovoltaic Power Plant
shall be dehivered to UPCL at office of Chief Engimeer (Commercial), Gzbar Singh
Bhawan Kanwali Road Dehradun on or betore the fifth (5th) working day of the
following month hereinafter called the Monthly Bill date.

5.3 UPCL shall make full payment agamst such Monthly Bills to the Solar Photovoltaic
Power Flant from the date of the receipt of original monthly bill alongwith complete
documents mentioned in 5.1. & 5.2 with following rebate options:-

. For payment of bills through the letter of eredit on presentation or if
payment made within 5 working days, a rebate of 2% shall be allowed.

n. Where payments are made by a mode other than through the letter of credit
but within a period of one month of presentation of bills by the Solar
Photovoitaic Power Plant, a vebate of 1% shall be allowed.

54 For default in payment bevond 60 days from the billing, a surcharge at the rate of
1.25(%) percent per month or part thereor shall be levied on the billed amount.
5.5 The bills raised by the Solar Photovoitaic Power Plant shall be paid in full subject to
the conditions that:-
(1) There is no apparvent arithmetical error i the bill(s).
(i) The bill(s) is/are claimed as per taniff referred to in Para 2 of this agreement.
They are in accordance with the energy account referred to in Para 14 of this
agreement.
5.6 In case of any dispute regarding the bill raised by the Solar Photovoltnic Power Plant,
UPCL shall file a written objection with the Solar Photovoltaic Power Plant within
fifteen days of receipt of the bill giving full particulars of the disputed item(s), with
full details/data and reasons of discrepancies and amount disputed against each item.
The Solar Photovoltaic Power Plant shall resolve the above with UPCL within 30
working days.
In case, the dispute is not resolved within 30 working days as provided in para 5.6
above, and m the event it is decided to proceed with the Arbitration as provided in
para 23 of this agreement, then UPCL shall pay 100% of the disputed amount
forthwith and refer the dispute for arbitration as provided i this agreement. The
amount of excess/ shortfall with respect to the said disputed amount on final award
of arbitration shall be paid/ adjusted but in case of excess, the adjustment shall be
mude with inferest at rate 1.25% per month from the date on which the amount in
dispute was refundable by the Solar Photovoltaic Power Plant to UFCL,

5.8 PAYMENT SECURITY MECHANISM (Letter of Credit):
(a) UPCL will open a Letter of Credit (LC) with a public sector scheduled bank at
least one month prior to the commencement of power supply from the Solar

=1
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All the bank charges for opening/ maintaining LC shall be borne by the UPCL.

(b) The LC shall be kept valid at all the time during the validity of this Agreement,
The amount of LC shall be reviewed annually,

() The amount of LC durning the first year of commercial operation of the station
shall be for an amount equivalent to 105% of average monthly energy bill based
on the Tariff & CUF determined in UERC RE, Regulation 2018 as amended from

time to time:-
Hlcitentioe: _
Capacity of the Plant - 100 KW \
CUT (constant) - 12% |
Tanff - Rs. 3.30/kwh
EnGaaypma Year - 100°0.12°24*365 = 1,05.120 KWh
’o{ B:Indll& t.E'.i’S"j:E Hu‘m SUpesatenting Ensioep Pl PRSP
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Amount of LC - {(105120%(3.30)}/12]}*105%
= Rs. 30,353.00

(d) However, after lapse of first year of commercial operation of the station, LC shall
be renewed for an amount equivalent to 105% of average monthly billing of the
preceding 12 months.

(©) In casc of payment through LC, the Generators shall present bills) to the said
Bankers with a copy to the UPCL. The bill(s) so presented by the generator to the
said Bankers shall be prompily paid on their presentation.

6. PARALLEL OFERATIONS

6.1 After receving the request from the Solar Mhotovoltaic Power Plant. in writing, the
Distribution Licensee shall allow the Solar Photovoltaic Power Plant to interconnect
and operate its Generating Plant in parallel with its distribution network. subject to
fulfiliment of terms and conditions of this agreement, by the Solar Fhotovoltaic Fower
Flant.

6.2 The Solar FPhotovoltaic Fower Flant shall be allowed connectivity at 132/33 KV
Substation, Syalidhar, Almora, Uttarakhand with the system of the Transmission/
Distribution Licensee through an independent feeder at the interconnection point or
with the incoming feeder of the Distribution Licensee, as the case may be, subject to
fulftlment of the terms and conditions and protection scheme by the Solar
Fhotovoltaic Fower Plant, as approved by Distribution Licensee. The final approval
shall be obtained from the Distribution Licensee before charging the line.

6.3 The Solar Photovoltaic Power Plant shall also obtain necessary clearance from the
Electrical Inspectorate and other department necessary for mterconnecting with the
system of Distribution Licensee.

6.4 The Solar Photovoltaic Power Flant shall operate and maintain the interconnection
and parallel operation facility m accordance with accepted good engincering
practices in the electricity industry, relevant technical standards and specifications,

- 2 GENERATION FACILITIES OWNED AND OPERATED BY THE SOLAR PHOTOVOLTAIC
POWER PLANT

7.1 The Solar Fhotovoltaic Power Flant shall own, install, operate, and maintam the Solar
Photovoltaic Power Plant equipments and assocuated dedicated transmission line
described in Annexure L The Solar Photovoltaic Power Plant shall follow such
operating procedures on its side of the electric interconnection with UPCL system, as
are consistent with applicable laws, rules and regulations, the terms and conditions of
this Agreement, provisions of the SGC, and other related guidelines, if any, issued by
UERC, SLDC and UPCL.

7.2 All electrical equipments shall be installed in compliance with the requirements of the
Director of Electrical Safety, Government of Uttarakhand and safety specifications of
the Central Electricity Authority (CEA) under section 53 of the Electricaty Act, 2003,

7.3 The Solar Photovoltaic Power Plant further agrees to make no material changes or
addinons to, its facility, which may have an adverse effect on UPCL system or amend
the singie-line diagram, relay list and/or trip scheme given in Annexure |, without
UPCLs prior written consent. UPCL agrees that such consent shall not be
unreasonably withheld or given.

7.4 Without prejudice to the foregoing, the Solar Photovoltaic Fower Plant shall install,
operate, and mamtn us facility i accordance with accepted prudent ubtlity prachces
in the electricity industry. The Solar Photovoltaic Power Flint's operution and
Maintenance schedules and staffing shall be adequate to meet such standards at all
thmes, Y

7.5 UPCL shall follow such operating procedures on its side of the electric intcé'cé\m:ccuun
point with the Solar Photovoltaic Power Plant, as recquured to receive Power from the
Solar Fhotovoltaic Power Plant's facility, without avoidable inte: ruptions jor. adverse

¢ Pangal tesym Momes Pue i ~
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consequences on the Solar Photovoltaic Power Plant, and consistent with applicable
laws, rules and regulations, and the terms and conditions of this Agreement.

8. INTERCONNECTION FACILITIES

8.1

3.2

8.3

3.4

85

86

3.8

3.9

- Lt :.':“J"';s 8 L8 8
e ﬁ

Interconnection Facilities means all the facilities which shall mclude 132/33 KV
Substation, Syalidhar, Almora, Uttarakhand owned, maimtaimic and operated by
FICUL without limutations, switching equipment, communicatior:. protection, control,
meters and meterng devices etc, for the incoming bay(s) for the Project Line(s) to be
instafled and maintained by Solar Photovoltaic Power Plant/UPCL at the cost to be
borne by the Solar Photovoltaic Power Plant/UPCL, to enabie the evacuation of
electrical output from the project in accordance with the Agreement & UERC RE
Regulation 2018 as applicable. Interconnection facility is subject to the feasibility of
the connection at the respective Sub-Station provided by Executive Engineer,

ocation within 30 a
Power from the Solar Photovoltaic Power Plant shall be transmitied at 33 KV voltage
connected to the 132/33 KV Substation, Syalidhar, Almora, Uttarakhand owned.
maintamed and operated by PICUL.

If the Solar Photovoltaic Fower Plant opts 1o construct evacuation system including the
line upto the nearest sub-station of FICUL, the cost of laying the transmission line up-
to 132/33 KV Substation, Syalidhar, Almora, Uttarakhand owricd, mamtamed and
operated by FICUL, the required bay, terminal equipments and associated
synchronization equipments, etc shall be borne as per clause 41 (3) of UERC
regulation 2018 by the owner.

Techmical standards for construction of electrical lines and connechivity with the grd
shall be as per clause 41 (1) of UERC regulation 2018,

transmission line owned by such Solar Photovoltaic Power Plant and maintenance of
the termunal equipmeni(s) at the 132/33 KV Substation, Syalidhar, Almora,
Uttarakhand shall be as per clause 42 of UERC regulation 2018.

Any work to be done by the Solar Photovoltaic Power Plant shall be taken up only with
a specific approval and on the basis of approved drawings and specifications from
UPCL which has to approve or otherwise shall be conveyed to the Solar Photovoltaic
Power Plant  within 30 days by UPCL and in compliance with the safety requirements
as per the SGC. On the completion of work, final approval shall be obtained from
UPCL before charging the line. The Solar Photovoltaic Power Plant shall obtain all
statutory clearances/approvals required for this purpose.

The Solar Photovoltaic Power Plant shall consuit UPCL on the schieme of protection of
the interconnecting line(s) and the facilitics at both ends and s ordingly provide the
equipment at both ends. The protection system, installed by the Solar Photovoltaic
Power Plant, shall be tested by UPCL

Without limiting the foregoing, the Solar Photovoltaic Power Plant and UPCL shall,
operate and  maintain  the interconnection and parallel opcration facility in
accordance with accepted good engineering practices in the electricity industey and
the State Grid Code Regulations, State Distribution Code Regulations, CEA (Safety
requirements for Construction, Operation & Maintenance of Electrical Plants and
Electric Lines) Reguiations, 2011, CEA (Technical Standards for construction of
Electric Plants and Electric Lines) Regulations, 2010, CEA (Technical Standard for
Connectivity in the Grid) Regulations, 2007 & CEA (Measures relating to Safety and
Electric Supply) Regulations, 2010 read with their amendments issued from time to
time and directions of Director Electrical Safety (GOU) and Satery requipements as
specified by the Authority under section 53 of the Indian Electricity Act, 2003

The interconnection facilities, to be provided by the Solar Photovoltaic Powey Plant are
set forth in FAgnexure IV attached heveto and made a part hereor. /

f' , WALCL
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for testing and commissioning of the protection system at least 15 days in
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PROTECTIVE EQUIPMENT & INTERLOCKING

91 The Solar Photovoltaic Power Plant shall mstall, at its own cost, interconnection
facilities that include necessary protective equipments and interlocking devices,
which shall be so coordinated that any malfunctioning or abnormality in the Solar
Fhotovoltaic Fower Plants or in the bus of the Solar Photovoltaic Fower Plant shall not
adversely reflect on or affect UPCL's grid system. In event of any malfunctioning or
abnormahty, the system shall be designed to ensure that the Solar Photovoltaic Power
Plant’s breaker trips first to protect the equipment. Prior to acdlopting 1t the Solar
Fhotovoltaic Fower Plant shall obtain approval of UPCL for the protection logic of the
Solar Photovoltaic Power Plant system and the synchronization schene.

TECHNICAL ASSISTANCE BY UPCL & SOLAR PHOTOVOLTAIC POWER PLANT'S
RESFONSIBILITY

10.1 On request, UPCL shall provide reasonable technmical assistince to the Solar
Photovoltaic Fower Plant in preparing the design and specifications of the reguired
facilities and for laying down the standard operating and maintenance procedures.
The Solar Photovoltaic Power Plant, however, shall be responsible for procurement,
nstallation, testing, maintenance and operation of the electrical system installed 1 the
Solar Fhotovoltaic Power Plant's premises.

10.2 Notwithstanding the above, UPCL shall not be responsible for any damage caused to
the electrical system/generanng set of the Solar Photovoltaic Fower Plant on account
of errors or defects in the design, procurement, istallation, testing, maintenance and
operation of the system.

ARRANGEMENTS AT THE POINT OF SUPPLY

The Solar Photovoltaic Power Plant shall make all arrangements for paralleling the set(s)
with UPCL's grid im consultation with and to the satisfaction of UPCL, subject to the
approval of the Director of Electrical Safety, Government of Uttarakhand and safety
specifications of the Central Electricity Authority (CEA) under Section 53 of the Flectricity
Act, 2003.

SYNCHRONISATION

12.1 The Solar Photovoltaic Fower Plant shall give at least sixty (60) days advance written
notice of the date on which it intends to synchronize a unit of the phunt with the grid
system, to the Nodal Officer of UPCL (Executive Engineer, Liectricity Distribution
Division, Almora) with the copy to the CE (Comml), V.C.V. Gabar Singh Urja
Bhawan, Dehradun, UPCL. The authorized representative of the Solar Photovoltaic
Power Plant and the Nodal Officer of UPCL shall inspect the unit which the Solar
Photovoltaic Power Plant intends to synchronize to the Grid Systen: within Seven days
after being notified in writing by the Solar Photovoltaic Power Plant about the
readiness of the umit for the synchronization with the grid.

12.2 The Solar Photovoltsic Power Plant shall synchronize its power generating set in
consultation with the Executive Engineer, icity Distribution Division, Almora
and concerned Executive Engineer, PTCUL in-charge of the 132/33 KV Substation,
§yal:idhur, Almora, Uttarakhand of UPCL and as per provisions of the SGC as amended
from time to time.

12.3 UPCL shall not be responsible for the damage, if any, caused to the plant and
equipment of the Solar Photovoltaic Fower Plant due to failure of the synchromzing or
the protective system provided by the Solar Photovoltaic Power Pl

LIASON WITH & ASSISTANCE FROM UPCL

The Solar Photovoltaic Power Plant shall closely ligise with the Nodal Officer (Executive
Engineer, Electricity Distribution Division, Almora of UPCL and shall inform Ae date of
commencement of defivery of power to the designated officials i incer,
Electricity Distribution Division, Almora) of UFCL one month in advance and arrange

inee. It
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requested by the Solar Photovoltaic Power Plant. UFCL shall extend assistance for testing,
subject to the condition that the Solar Photovoltaic Power Plant shall pay the charges for
such assistance to UPCL, if so indicated by the concerned Testing Division of UPCL in
accordance with the Regulation. The Solar Photovoltaic Power Plant shall conduct
Commissioning tests in presence of designated officials of UPCL and subnut the testing
results to UPCL and UERC.

14.  METERING

14.1 The Solar Photovoltaic Fower Plant shall supply two identical seis of ABT and AMR
compimnt meters, having data recording memory of at least 35 days, with the tacility
for downloading data 1o measure the quantity and time details of the Fower exported
from and mmported by the Solar Photovoltaic Power Plant. conforming to the
specifications approved by UPCL, along with all necessary associated equipments,
These meters shall be mstalled and maintained by UPCL. These meters shall be
installed at the interconnection point. One set of export/import meters shall be
termed as Main Meter and other set will serve as the Check Meter. The complete
metering svstem consisting of meters, Current Transformers & Fotential Transformers
shall conform to the technical standards, accuracy and calibration requirements of
the Inchan Electricity Rules and the specifications of the Burcau of Indian Standard
and CEA (nstallation & Operation of Meters) Regulation, 2006 or its subsequent
amendment thereof.

14.2 The Solar Fhotovoltaic Power Plant shall bear the cost of installing new/additional
meter/ metering system.

14.3 The joint meter readings shall be recorded in the format given i Annexure V & VI

14.4 The Meter/Metering system shall be properly sealed and made pilfer proot, to the
satisfaction of both parties conforming to the guidelines of CEA for mstallation of
meters.

14.5 UPCL shall, test all the metering equipment for accuracy, m the presence of a
represemtative of the Solar Photovoltaic Power Plant, if the Solar Photovoliaic Fower
Flant 5o elects, at least once every year while the agreement is in force, either party
may, however, elect 10 get the meters tested at any time they so desire, at their own
cost, in the presence of the other party.

14.6 UPCL's designated representative and the representative of the Solar Photovoltaic
Power Plant shall jomtly certify the meter fest results. Atter every testing all metering
cquipment and the Metering system shall be securely sealed joimtly by the
representatives of UPCL and the Solar Photovoltaic Fower Plant.

14.7 The reading and tesing of meters and ussociated equipment shall be in
accordance with accepted good engineering practices in the electricity industry.

14.8 Calibration, inspection and testing of meters and the associated cquipment shall
be the responsibility of UPCL, who shall bear the related costs.

14.9 Meter readings shall be taken jointly by parties as indicated below -

I. UPCL side-Executive Engineer, Electricity Distribution Division, Almora.
1. Solar Photovoltaic Power Plant side - Authorized representative of the Solar
Photovoltaic Power Plant.

14.10 The reading/MRI report of the Main Meter shall form the basis for the energy
account, provided that the magnitude (i.e. absolute value) of the difference between
the Check and Main Meter reading is within 0.40 % (point four percent) of the Main
Meter reading.

I4.11 I in any month the consumption of the Main Meter and Check Meter are found to
be doubtful or beyond the permissible 0.40 % (point four percent) deviation indicated
above, both sets of meters shall be checked and calibrated m the presence of
authorized representatives of both the parties. Corrections shall be made, if required,
on the basis of the error detected during this process, in the Monthly Bul for the
period between the previous meter readings and the date and time from which

accurate readings become available through replacement or re-calibratidn, These

corrections shall be full and final for the Bill of that month. £
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14.12 During the peniod of checking and calibration of both meters simultancously,
another export and import meter duly calibrated and supplied by Solar Photovoltaic
Power Plant would be installed by UPCL. For this purpose, one spare set of meters of
relevant standards as per 14.1 clause would be required to make available with the
Solar Fhotovoltaic Power Plant at all times.

14130t the Main Meter is found 1o be defective, and the Check meter is found to be
accurate then the reading from the later shall be used for billing purpose and the
Main Meter would be re-calibrated and re-installed or replaced by UPCL duly tested
and calibrated meters, as necessary, Where ervor in the Check Meter is indicated
beyond permissible limit but there is no error in the Main Meter, Monthly enerqy
account would be prepared on the basis of the Main Meter reading and the Check
Meter shall be inunediately re-calibrated and re-installed or replaced as necessary. If
both meters are found to be defective, then the Bill will be vevised on the busis of the
maccuracy discovered in the testing. The M.R.I. document from the meters shall be
considered as authentic docament for verification.

14.14 Metering at generating terminal of each unit of the Solar Photovoltaic Power Plant
shall be ensured as per the guidelines of the CEA.

15.  ACCEFTANCE AND APPROVAL OF UPCL

UFCL's acceptance or approval for equipment, additions or changes o equipment, and their
operational setting etc., would be required. Such acceptance/approval shall not be
unreasonably withheld and an approval or otherwise shall be conveyed to the Solar
Photovoltaic Power Fant within 30 days and shall be based on UFCL's existing policies and
practices.

16. DEEMED GENERATION

As per Uttarakhand Electricity Regulatory Commussion (Tariff and other terms for supply of
Electricity from Renewable Energy Sources and non-fossil fuel based co-Solar Photovoltaic
Power Flants) Regulanons, 2018 as amended from time to tine.

I7. CONTINUITY OF SERVICE

17.1 The supply of electricity by the Solar Photovoltaic Power Plant shall be governed by
mstructions from the State load dispatch centre, as per the provisions of the $GC as
amended from time to time. However, UPCL may require the Solar Photovoltaie Power
Plant 10 temporarily curtail or interrupt deliveries of power only when necessary in
the following circumstances: -

. Repair and/or Replacement and/or Removal of UPCL's equipment or
any part of is system that is associated with the Solar Photovoltaic
Power Plant's facility; and/or

b. Endangerment of Safety: If UPCL determines that the comtinued
operation of the facility may endanger the safety of UPCL's personnel
or integrity of UPCL's electric system, or have an adverse effect on the
provision of electricity 1o UPCL's other consumers/ customers: and/or

¢. Force Majeure Conditions as defined in para 26 below

17.2 Betore disconnecting the Solar Photovoltaic Power Plant from UPCL's system, UPCL
shall, except in the case of an emergent situation, give advance intimation to the Solar
Photovoltaic Power Plant through telephone/ wireless or through other means of
communication afong with reasons for disconnection, and the likely period of the
disconnection. However, subsequent to disconnection, UPCL shall immediately notify
the Solar Photovoltaic Power Plant by telephone and confirm m writing the reasons
tor, and the likely period of, disconnection. During the period so notified UPCL shall
not be obligated to accept or pay for any power from the Solar Photovoltaw, Tower
Flant. i

17.3 In any such event as described above, UPCL shall take all reasonable ste Ps o miimize
the frequency and duration of suck mrerruptions, curtailments, or reductions. ?‘f:‘

Fra 3‘53‘-"-'!-‘-1 LS D O “'-". r,_' 5‘,‘-:'_1!._".1‘"; E ,'::,.‘,d\.; fCnmrmeeriat)

W Mt arasiiang Pga o y Lt
VAL ¥ Gotam Siinatit S 17
fy_;'lﬂ-,-_ o oS¢ "ﬂ-‘ ey 13'0 ! l



22

17.4 UPCL shall avoid scheduling any event described in 17.1 above, to the extent
reasonably practical, during the Solar Photovoltaic Power Plant's operations. Where
the scheduling of such an event during the Solar Photovoltaic Power Plant's operations
cannot be avoided, UPCL shall provide the Solar Photovoltaic Fower Plant with fifteen
days advance notice i writing to enable the Solar Photovoltaic Power Plant to cease
delivery of Fower to UPCL at the scheduled hine.

17.5 In order to allow the Solar Photovoltaic Power Plant’s facility to remain on-line and to
minimize interruptions © Solar Photovoltaic Power Plant operations, the Solar
Photovoitaic Power Plant may provide automatic equipment that will isolate the Solar
Photovoltaic  Fower Plant's facility from UPCL system during major system
disturbances.

18. DAILY/MONTHLY/ANNUAL REPORT

The Solar Photovoltaic Power Plant shall submit daily/monthly/annual and other reports
on the format, and as per the procedure, specified in the SGC as amended from time to time
and under the Regulations or as desived by the UPCL.

19.  CLEARANCES, PERMITS AND LICENSES

The Solar Photovoltaic Power Plant shall obtain, at its own expense, all authorizations,
permits, and hcenses required for the construction, installation and operation of the Solar
Fhotovoltaic Power Plant's factlities and any mterconnection facilitics. mcluding but not
limited to, rights-of-way or easements. UPCL shall provide reasonable assistanc e, mcluding
permissions, approvals and clearances, 1o the Solar Photovoltaic Power Plant if so requested
by the Solar Fhotovoltaic Power Plant.

20. DURATION

20.1 Unless terminated by default described m clause 21 below, this agreement shall be
valid till the expiry of 25 years from the date of commercial operation of the project.

20.2 The agreement may be renewed or extended for such period as may be mutually
agreed between the Solar Photovoltaic Power Plant and UPCL on ¢xpiry of initial term
described at 20.1 above.

20.3 UPCL reserves the first right of purchase after the expiry of initial term of PPA.

21.  EVENTS OF DEFAULT AND TERMINATION

Z1.1 The occurrence of any of the following events at any time during the term of this
agreement shall constitute a default by the Solar Photovoltaic Power Plant

a. Fatlure on the part of the Solar Fhotovoltaic Fower Plant to use reasonable
diligence in operating, mantaining, or repairing the Solar Photovoltaic
Power Plant's facility, such that the safety of persons and property, UPCLs
equipment, or UPCL's service to others is adversely aficcted: or

b. Failure or refusal by the Solar Photovoltaic Fower Flant to perform its
material obligations under this agreement; or

¢. Abandonment of its mterconnection facilities by the Solar Photovoltaic
Fower Plant or the discontinuance by the Solar Photovoltaic Power Plant
of services covered under this agreement, unless such discontinuance is
caused by force majeure, or an event of default by UPCL, or

d. Falure by the Solar Photovoltaic Power Plant to abide by all statutory
provisions, rules, regulations, directions and conditions for installation,
operation, and supply of power and maintenance of units etc., enforced
from time to tme by the Union/State Government, UERC or other
empowered authorities, mcluding comphiance with the SGC, or

¢. Fatlure by the Solar Photovoitaic Power Plant to pay UPCL any-gmount
payable and due under this agreement within sixty (60) working Hays of

the demand being raised.
21.2 The occurrence of any of the following at any time during the term of this aMeement
: Whﬁc a default by UPCL: -
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4. Falure © pay 10 the Solar Photovoltaic Power Plant any amount payable
and due uncer this agreement within sixty (60) working days of the
receipt o the complete monthly purchase bilt us defined m para 5 of this
agreement;or

b. Failure to use reasonable diligence in operating, maintaining; or repairing
PICUL's 132/33 KV Substation, Syalidhar, Almora, Uttarakhand, such
that the safety of persons or property in genera!, or the Solar Photovoltaic
Power Plant’s equipment or personnei are adversely affected; or

¢. Failure or refusal by UPCL to perform its material obligations under this
agreement; or

d. Abandonmment of its interconnection factities by UPCL or the
discontinuance by UPCL of services covered under this agreement, unless
such discontinuance is caused by force majeure or an event of default by
the Solar Photovoltaic Fower Plant.

e. Except for fulure to make any payment due, within sixty (60) working
days of recapt of the monthly purchase bill. if an event of default by
inchichng nonpayment of bills either party extends bevond a peniod of
sixty (60) working days after receipt of writlen notice of such event of
detault from the non-defaulting party, then the non-defaulting pariy may.
at ifs option, terminate this agreemient by delivening written notice of such
termination o the party in default.

Z1.3 Fatlure by cither UPCL or the Solar Photovoltaic Power Plant to exercise anv of its
rights under this agreerment shall not constitute 2 waiver of such rights. Neither party
shall be deemed to have wasved the performance of any obligation by the other party
under this agreement, unless such s waiver has specifically been made in writmg and
approved by the UERC,

21.4 UPCL reserves the right to ternunate this agreement upon one months notice to the
Solar Fhotovoltaic Power Plant, if the Solar Photovoltaic Power Plant's facility fauls to
commence production of electric power within three months from the planned
commercial operation date mentioned in Annexure 1.

COMMUNICATION

In order to have effective co-ordination between UPCL and the Solar Photovoltaic Fower
Plant, a designated official shall be kept on duty round the clock by thie Solar Photovoltaue
Power Plant and UPCL in their respective premuses, with mformation (0 each other about
the name, location, telephone number ete., of the official. Without prejudice to discharge of
their righttul duties by others, this duty official shall take necessary action on receving
miormation about developments trom the other party. The Solar Photovoltaic Power Plant
shall provide reliable and effective communication through wireless/ hotline etc., between
the Solar Photovoltaic Power Plant & the interconnecting substation of UPCL and between
the Solar Fhotovoltaic Power Plant and the SLDC. The Solar Photovoltaic Power Plant shall
make provision for an RTU for remote monitoring of voltage, current and other related
electrical parameters, as may be required by the UPCL and also for AMR tucility.

DISPUTES AND ARBITRATION

In the event of any dispute or difference between the parties concerning performance of
this agreement and/or the rights and lLabilities of the parties in respect of which &
procedure for the resolution is not otherwise provided for in this agreement the following
provisions shall apply:

a. Executive Engineer, Electricity Distribution Division, Almora on behalf of UPCL.
and the authorized representative of the Solar Photovoltaic Power Plant would be
empowered to indicate exphicitly the nature and matevia! parhiculars of the
dispute/ dissatistaction and the relief sought and serve notice thereof on the other,
with copy o the UPCL's Superintending Engineer, Electricity Distribution Circle,
Ranikhet under whose jurisdiction the Solar Photovoltaic Power FPlant is located.

b. On receiving such information, the Superintending Engineer, E%)tricity
Distribution Circle, Ranikhet of UPCL in which the Solar Photovoltaic | Plant

Sunenntenthing 5
@“ Littarakhand Polg

" v L.V Gabar Siny
ﬁ.{.-:;e.e_;msu»..:ff;‘ 4 158 qu_ -
/

T L De T T

(& (L8



24

is located, shall be required to personally meet the authorized representative of the
Solar Photovoltaic Power Plant and the Executive Engineer, Electricity Distribution
Division, Almora at lis own office, separately and/or together, within 15 (Fifteen)
days of the date of receipt of such notice, and attempt in good taith to resolve the
dispute to the mutual satisfaction of the two parties, withun the stipulations
dictated by the letter and spirnt of the agreement.

¢. It the dispute is not resolved by way of a settlement bemnyg arrved at and duly
signed by each of the above officers within (30) thirty days o1 the date of receipt of
the notice described i clause (3) above, the matter may be referred by either or
both the above designated officers of the two parties to the UPCL's Chief Engineer,
(Commercial), UPCL, V.C.V. Gabar Singh Urja Bhawan, Kanwali Road, Dehradun
with information to the Chief Execautive of the Solar Photovoltaic Power Plant.
Within 15 days of receipt of such notice, the Chief Engineer, (Commercial) and
the Chief Executive of the Solar Photovoltaic Power Plant would be required to
meet at the formers office and endeavor to settle the dispute within a further
period of (30) thirty days i.e. within a total period of 45 (forty Five) days from the
imitial date of receipt of the notice by the Superintending Engineer, EDC, Ranikhet,
UPCL.

d. If the said dispute / dissatisfaction remains unresolved, either party can file a
petition before UERC, whose decision will be final and bindine on both the parties,
UERC shall be empowered to determine the exact nature and modalities of the
procedure to be adopted in resolving the matter.

24. INDEMNIFICATION

24.1 The Solar Photovoltaic Power Plant shall indemnify, defend, and render harm free.
UFCL, its members, directors, officers, employees and agents, and their respective
heirs, successors, legal representatives and assignees, from and gainst any and all
habihities, dumages, costs, expenses (inc luding attorneys fees), losses, claims, demands,
ACHon, causes of action, suits and proceedings of every kind, including those for
damage to property of any person or entity {including the Solar Photovoltaic Power
Plant) and/or for injury to or death of any person Gncluding the Solar Photovoltaic
Fower Plant's employees and agents), which directly or indirectly result from or arise
out of or in connection with negligence or willful misconduct of the Solar
Photovoltaic Power Plant.

24.2 UPCL shall indemnify, defend, and render harm free, Solar Photovoltaic Power Plant.
its directors, officers, employees and agents, and their respective heirs, successors,
legal representatives and assignees harmless from and against any and all liabilitics,

damages, costs, expenses (including outside attorneys fees), losses, claims, demands,
actions, causes of action, suits and proceedings of every kind, including those for
damage to the property of any person or entity (imcluding UPCL) and/or mjury to or
death of any person {including UPCL's employees and agents), which directly or
indirectly resull from or arise out of or connection with negligence or willful
misconduct by UPCL

25.  ASSIGNMENT

This Agreement may not be assigned by either UPCL or the Solar Photovoltaic Fower Plant
without the consent inn writing of the other party, except that either party may assign its
rights under this Agreement, or transfer such rights by operation of law, to any corporation
with which or mto which such party shall merge or consolidate or 1o which such party
shall transfer all or substantially all of its assets; provided that such assignee or transferce
shall expressly assume, in writing, delivered to the other party to tihus Agreement, all the
obligations of the assigning or transferring party under this Agreement. [\

26. FORCE MAJEURE
26.1 Force Majeure Event means, with respect to any party, any event or ¢l
1 which is n?t within the reasonable control of, or due to an act or omi
For Bindal Leisure Homes Pyt Lid.
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party and which, by the exercise of reasonable care and dilizence. that party is
not able to prevent, including, without limiting the generality of the forezong:
L Lightmng, storm. earthquakes, flood, natural disaster and action of the
natural elements;
u. Acts of public enemy, blockades, insurrections, riots, revolution and

3
u.  Unavodable accident, including but not limited to fire, explosion,
radioactive contamination and toxic dangerous chemical contamination
26.2 The party mvoking this clause shall satisty the other party of the occurrence of such
an event and give writien notice explaining the circumstances, within seven days to
the other party and take all possible steps 1o revert to normal conditions at the earliest.
26.3 Any payments that become/have become due under this agreement shall not be
withheld, on grounds of force nujeure conditions developing.

27. AUTHORITY TO EXECUTE

Each respective party represents and warrants as follows:

a. Each party has all necessary rights, powers and authority 1o execute, deliver and
perform this agreement.

b. The execution, delivery and performance of this agreement by cach respective party
shall not result in a violation of any law or result in & breach of any government
authority, or conflict with, or result in a breach of, or cause a default under, any
agreement or instrument to which either respective party is a party or by which it is
bound.

¢. No consent of any person or entity not a party to this agreement, mcluding any
overnmental authority, is required for such execution, delive: y end performance
by each respective party. All necessary consents have been cither obtamed or shall
be obtained m the future as and when they become due,

28.1 Nothing in this agreement shall create any duty, standard of care, or liability to
discharge by any person not a party to it.

28.2 No undertaking by one party 1o the other under any provision of tis Agreement shall
constitute the dedication of that party’s system or any portion thereof to the other
party or 1o the public: or affect the status of UPCL as a public utility or constitute the
Solar Photovoltaic Power Plant or the Solar Photovoltaic Power Plant’s facihity as a
public utility.

29. NODAL AGENCY
UREDA shail act as a nodal agency for unplementing this Agreement.

30. AMENDMENTS
Any waiver, alteration, amendment or modification of this Agreement or any part hereof
shall not be valid unless it is wriling, signed by both the parties and approved by UERC,

31.  BINDING EFFECT

This Agreement shall be binding upon and inure to the benefit of the parties he '
: \ reto and
their respective successors, legal vepresemtatives, and permitted aasignrcs.m Hige

32. NOTICES
Any wnitten notice provided hereunder shall be delivered or s
; _ shall personally or sent by reqistered
post. acknowledgement due, or by courer for delivery on written receipt, \\'li‘;i"};l'e-;);tiai
postage or courter charges. 10 the other party, at the following address: \
UPCL: '
Chief Engineer (Commercial), .

For Bingal Lasus 3 nlay
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33.  EFFECT OF SECTION AND ANNEXURE HEADINGS
The headings or titles of the various sections and annexure hercof are for convenient
reference and shall not affect the construction or interpretation of any provision of this
Agreement.

34. NON-WAIVER
No delay or forbearance by either party in the exercise of any remedy or right will
constitute a wawver thereof, and the exercise or partial exercise of a remedy or rvight shall
not prechude further exercise of the same or any other remedy or rights.

35.  RELATIONSHIP OF THE PARTIES
Nothing in this Agreement shall be deemed to constitute either party hereto as partner,
agert or representative of the other party or create any fiduciary relationship between the
parties.

36. ENTIRE AGREEMENT
This agreement constitutes the entire understanding and agreement between the parties.

37. GOVERNING LAW
Tius agreement shall be governed by and construed in accordance with the laws applicable
m the State of Uttarakhand,

38.  NO PARTY DEEMED DRAFTER
The parties agree that no party shall be deemed to be the drafter of this Agreement and that
in the event this Agreement is ever construed by arbitrators or by a court of law, no
nference shall be drawn against either party on account of this Agreement or any provision
hereof being drafted by them. UPCL and the Solar Photovoltaic Power Plant acknowledge
that both parties have contributed substantially and materally to the preparation of this
agrecment.

39.  APPROVALS
Wherever approvals from either UPCL or the Solar Photovoltaic Fower Flant are required in
this Agreement it is understood that such approvais shall not be unreasonably withheld.

40. NODAL OFFICER OF UPCL ~
The nodal officer on behalf of UPCL shall be Executive Engineer, Electricity f’ts)ribmiou
Division, Almora. \

41. ANNEXURES %
ANNEXURES 1 to IX WOULD FORM PART OF THIS AGREEMENT. i \= :

For Bindal Leisurs Homes Pt Ltd Uff.::. ) Ig’::::'j:f:“";‘-w- l-i‘r;-:w W
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V.C.V. Gabar Singh Urja Bhawan, Kanwali Road,
Dehradun -248001, Uttarakhand.

SOLAR PHOTOVOLTAIC POWER PLANT:

H.No. 431, Indira Colony, Kashipur, District- US Nagar, Uttarakhand.

Notice delivered personally shall be deemed 1o have been given when it s delivered at the
office of, the Solar Photovoltaic Power Plant’s or to the office of the Chief Engineer
(Commercial), UPCL, as the case may be at address set forth above and actually delivered to
such person or left with and received by a responsible person in that office. Notice sent by
post or courier shall be deemed to have been given on the date of actual delivery as
evidenced by the date appearing on the acknowledgement of delivery.

Any party to this agreement may change its address for serving a writien notice, by giving
written notice of such change to the other party.

Ciall

visin Lot
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42. STANDARD FOR DECISION MAKING

42.1 All operational decisions or approvals that are to be made at the discretion of either
UPCL or the Solar Photovoltaic Power Flant, pursuant to the terms of this agreement,
wmcluding specifications and design critenia ete., shall be made or performed
according 10 good engineering practices prevailing in the electricity industry.

42.2 Professional decisions or activities undertaken by either party for the purpose of
constructing, mstalling, removing, maintaining or operating any facility, which may
affect the operations of the other party's facility or facilities, shall be made or
performed according to good engmeering practices prevailing in the electricity

industry.
IN WITNESS:
WHEREOF, UPCL and the Solar Photovoltaic Power Plant have executed this agreement as of the
sosa kIO OF «issivsiranigninsk .. in the year 2020.
FOR THE SOLAR PHOTOVOLTAJC POWER PLANT: FOR UPCL
Name:. O i) ) Dok Lehive orespor Virs G
Designation: ........... 2V Designation: SE (Coml.)
S iiniaaiiiciiion, Uttarakhand Power Corporation Lid.
MIS i V.C.V. Gabar Singh Bhawan,
................................ Kanwali Road,
-------- e L ] mhmdulh:.’."‘ml -

. : - Uttarakhand.
v ME’-?%Q”’; ‘9""&‘%7&"% (

L- » (.
9
WITNESSED BY: ( i /’,?&5 WITNESSED BY- A l Uﬁt'ﬁ
L n»\‘\')

e

Jinda Lets Supenatenamg Engineer (c .,,‘.-.m‘w{,:‘:
| 5 ? Lul arasnand Py Lo pialion LG
For yra Homes Pt ‘;N‘:' oy Sl it v, EXORsduss

g
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ANNEXURE- |
| 1. THESOLAR PHOTOVOLTAIC POWER PLANT:
‘ NAME z M/s Bindal Leisure Homes Private Linited.
LOCATION £ Vill- Balsa, Near Ram Mandir, District- Almora,
Uttarakhand.
{ CHIEF EXECUTIVE : Smt. Isha Agarwal
’ CONTACT PERSON - Smt. Isha Agarwal
MAILING ADDRESS - bindalleisurehomes@gmail.com
TELEPHONE NUMBER 3 837026664
I FAX NUMBER i
EMERGENCY
TEELEFHONE NUMBER

—

3.1 For the purpose of this agreement the Solar Photovoltaic Fower Plant’s facility

includes all real estate, fixtures, and property owned, controlled, operated or
managed by the Solar Photovoltaic Power Plant in connection with or fo facilitate
sencration, transmussion, delivery, or furnishing of electricity or required to
mterconnect and deliver the electricity to UPCL’s system.
(Explanation: A single-line disgram relay list and tip Scheme of the Solar
Photovoltaic Power Plant's facility, reviewed and accepted by UPCL at the nme the
Agreement 1s signed, shall be attached to this agreement and made part hereof. The
single-line disgram, relay list, and trip scheme shall expressly identify the point of
electrical imterconnection of the Solar Photovoltaic Power Plant’s facility to UPCL
system. Matenal changes or additions to the Solar Photovoltic Fower Plant’s
enerating and mterconnection facilities reflected in the single-line diagram relay
hist, and trip scheme shall not be unreasonably withheld and an approval or
otherwise shall be conveyed to the gencrator within 30 days by UPCL.

3.2 The Solar Fhotovoltaic Power Plant shall furnish, mstall, operate and mantun

taciiitics sug ich as breakers, relays, switches, synchronjzing equipment, monitoring

equipment, and control ctive devices itable for parallel operation with

UPCL's sy i ; acilitic all_be accessible 1o

intimation _to the Solar

.

thorized

CL personn
Photovoltaic Power Plant

3.3 The Solar Photovoltaic Power Plant _shall furnish. in accordance/ with UPCL's

MMMMMMQ.M&MKM sockets, | meter and
, nstrument_transformer_housings and _mountings, switch 1es, meter buses, meter
' panels, and similar_devices required | ! _ang

former housings #n
: my vices required for the service connectioly and meter
installation at UPCL/Solar Photovoltaic Power Plant_premiscs. This e t shall

e TSN SR Commissioned by Superintending €Agi or [Chmmercial)

Uttarakiand P eoaitvgn L.
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34 UPCL shall review and approve the design drawings and Bill of Material for the
Solar Fhotovoltaic Power Flant’s electrical equipment, required interconnecting with
UPCL's system. The type of electrical equipment, the type of protective relaving
equipment and the settings affecting the reliability and safety of operation of UPCL
and the Solar Photovoltaic Fower Plant’s mterconnected svstem shall not be
unreasonably withheld and an approval or otherwise shall be conveyed to the
generator within 30 days by UPCL. UPCL at its option may request review of
operation of the control, synchronizing, and protection schemes.

55 The Solar Photovoltaic Fower Plant shall provide & manual isoliting device, which
mm_mbls_mk_m.m&ﬂar Photovoltuic !‘«mr ﬂmlt’smmm

1y !l he

4.1 The Solar Photovoltaic Power Plant shall operate its plant when iterconnected with

M”ﬂmumuﬂ_ - ! ! _l;h_e 3_&-5. s dnlcg]{iml_[mm e 1o tme, The
XS : peraton and puplementation of jhic '\t_s_t;J;__,; wr[h th
ANSIISS] il der

42 ]]L:So!ar !‘l‘iotnmlla:c l’bwer mnfinm__mﬂr_mmlgmc shall be carried
out one day m a week.
4.3 IE Salar P!mwollmc Fbwcr P!am shall notify UPCL's s mterconnecting sub station

g g thlr P!lmm'oltmc Power Plant on to or taking a
tfic Jtm.SM!;ﬂm

1 Hindyl Lemyrs ROMGS Pyt Lo Q.
N Supermtending Engimaar (Commecizl)
. Uttacikhan Power Corporation LIG,

DTN e A & o Vo J1 Sukih Bivawan, Detiridun
)
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For Bindal Leisuse HOmiES P, Yttaraknand Powe

- - — P
ANNEXURE- 11
L. In case the Solar Photovoltaic Fower Flant is not a consumer of UPCL, profective
ea S8 t ined o ¢ that reverse tlow of power

the circuit breaker at the Substation gets opened awtomatically when regumwed.

However, notwithstanding this provision. it any export to the Solar Photovoltaic
Power Plant it be paid for by the Solar Photovoltaic Power Plant

from UPCL's system to the Solar Photovoltaic Power Plant is totully blocked out and

he Solar Photovoltaic Power Plant
n Schedule to LDC and UPCL
wer 10 be wheeled by
the month.

isions of the Regulations of
i the state load dispatch

i
P,

L - ALISE INQ
. ¥ Energy accounting for supply of electricity by UPCL to the Solar Photovoltaic Power

Plant shall be as per Regulation 47 of the Uttarakhand Electricity  Regulatory
Commussion as provided in Uttarakhand Electricity Regulatory Commussion (Tanff
and other terms for supply of Electricity from Renewable Ene: 2y Sources and non-
fossil fuel based co-Solar Photovoltaic Power Plants) Regulations, 2018 as amended
from time to time. \

¢ Qun
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CONTRACT AGREEMENT
SPEPL/CA/UK/3375KWP/BLHPL 04.10.2021

SOLAR ENGINEERING, PROCUREMENT AND CONSTRUCTION
AGREEMENT FOR 3375KWP DC / 2700 kW AC SOLAR
POWER PLANT TO BE INSTALLED IN KANALBOONGA,

UTTARAKHAND

This EPC Contract AGREEMENT made on the 04t October 2021 (“Effective
Date”)

BETWEEN

SOLAR PULSE ENERGY PRIVATE LIMITED, having corporate
identification number US51909DL2015PTC284332 and having its registered
office at F-104 Vardhaman Grand Market, CSC, sector-3, Dwarka, New
Delhi- 110078.

hereinafter called the "Solar Contractor"”

AND
BINDAL LEISURE HOMES PRIVATE LIMITED

VILLAGE-KANALBOONGA TEHSIL-SOMESHWAR, ALMORA
UTTARAKHAND 263601

The Director and authorized signatory for the firm is Mrs. Madhu Agarwal,
hereinafter called the "Client"

SCOPE OF WORK

The Solar Power Plant to be installed by the solar contractor will be as per
the terms and conditions of the Tender pertaining to this project.

¢ All documentation as given in the tender.
e UPCL & UREDA liaison for TFR and PPA. i
e Formation of companies as per requirement. '
¢ Drafting and signing of PPA.

¢ Assistance in securing bank loans.5

o Bur Ltd M edha JEAYLS C-‘L
ar P k‘.l']:}j,iy}_ gy vy Lig. e 9}?
e .
“Mr. Dhiraj Mishra _, _ Mr. Madhu Agarwal !
Authorised Dignaio
Authorised Signatory Authorised Signatory
Solar Pulse Energy Pvt. Ltd. Bindal Leisure Homes Pvt Ltd

23
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Provision of Land for installation.

e Ground preparation including all the civil work

¢ Designing of complete plant and their approval.

¢ Scheduled delivery plan of all the materials.

¢ Installation, testing and commissioning of the solar power plant.

¢ CEIG, Government liaison

* Evacuation of the power generated.

e O& M for project at additional costs.

e Assistance in claiming subsidies is included in the cost.

¢ Clearances from UPCL and other government department for ROW and
transmission line, procurement and installation of transmission line at
additional costs.

| Solar Puise Engrgy Pvt. Ltd.

{;fn M edha @c Ay LS t‘ﬂ‘-(
o st o a

7
Mr. Dhiraj Mishra Ms. Madhu Agarwal
Authorised Signatory Authorised Signatory
Solar Pulse Energy Pvt. Ltd. Bindal Leisure Homes Pyt Ltd

24
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List of Makes Considered in Offer

DC EQUIPMENTS

1 | MODULES TRINA/JA/JINKO/PHONO/EQUIVALENT
2 | INVERTER HUAWEI/SOLIS/SUNGROW /EQUIVALENT
3 | DC STRING CABLE HPL/SIECHEM/POLYCAB/EQUIVALENT

4 | CONNECTORS BIZLINK/MULTI CONTACT/ EQUIVALENT
6 MODULE MOUNTING SPEPL APPROVED FABRICATOR WITH

STRUCTURE

SPEPL DESIGN

AC EQUIPMENTS

. |INVERTER ABC/MALCON/KOTSON/VARDHAMAN/
TRANSFORMER MARSONS/EQUIVALENT

2 | HT PANEL LS Power, C&S

5 | AUXILIARY HAYLIMAN/ABC/MALCON/MARSONS/
TRANSFORMER EQUIVALENT

4 | MV CABLES POLYCAB/ KEI/ KEC (RPG)/Equivalent

5 | LV CABLES POLYCAB/ KEI/ KEC (RPG)/Equivalent

6 | GLANDS SMI/ HMI/ COSMOS/ COMET/Equivalent

7 |LUGS DOWELLS/ COSMOS/COMET/Equivalent

8 ,I;IEVR“;ELNE}LGP{ i?TD RAYCHEM/M-SEAL/BIRLA 3M/Equivalent

5 @ A_E;LE - ;%%N;i i{éil;mx /MNR ELECTRICALS/

Lo | ESE LIGHTNING TRUEPOWER/JMV/INDELEC/ERICO
ARRESTOR /NIMBUS/Equivalent

11 | LT PANELS Switchgear: ABB/SCHNEIDER/HPL

/Equivalent

12

LIGHT FITTINGS

PHILIPS / CROPMTON/WIPRO/

SolarPuise E{b—{&:{y Pttt
W

‘7“{ ~arigmed G
Mr. Dhiraj Mish

ignatory

Authorised Signatory

Solar Pulse Energy Pvt. Ltd.

Medhr %c« ¥l ed

Ms. Madhu Agarwal

Authorised Signatory
Bindal Leisure Homes Pvt Ltd

25




34

| 4
'g EQUIVALENT
UNIVERSAL/ EMERSON/NUMERIC
13 | UPS :
/Equivalent
| PLANT MONITORING SYSTEM
1 |scaba CHANNEL PARTNER OF ABB/
. o SCHNEIDER/ SIEMENS/EQUIVALENT
B CHANNEL PARTNER OF ABB/
3 SCHNEIDER/ SIEMENS/Equivalent
{ 3 | CONTROL CABLE POLYCAB/KEI/ KEC(RPG)
' RS 485/ETHERNET
4 | CABLE FINOLEX/ D-LINK/ APAR
| SECURITY SYSTEM & FIRE ALARM SYSTEM
: HONEYWELL/BOSCH/SCHNEIDER
| 2 | FIRE ALARM /EQUIVALENT
! WEATHER STATION
1 | PYRANOMETER DYNALAB/ EQUIVALENT
TEMPERATURE,
HUMIDITY AND
2 | BAROMETRIC SIVARA/DYNALAB/ EQUIVALENT
PRESSURE
| WIND SPEED AND
| 3 DIRECTION SIVARA / DYNALAB/ EQUIVALENT
i 4 | RAIN GAUGE SIVARA/DYNALAB/ EQUIVALENT
| NOTES:
| All equipment will be as per the above list, makes will be chosen by SPEPL
: from any of the above make to suit delivery & Project execution in time.
| 2. Additional alternate makes if required shall be considered during detail
engineering & in consultation with the Buyer in the view of delivery.
Solar “Ig,ﬂ];;g}a Pvt. Lid. M C‘Ak"' @,{L(_)c\r;,a c
_O\"'L,.-'
i /-/. . »
Mr. Dhiﬁé}"‘rﬁ"i'ﬁ—ﬁ‘}égfgnat*“ Ms. Madhu Agarwal
Authorised Signatory Authorised Signatory
Solar Pulse Energy Pvt. Ltd. Bindal Leisure Homes Pvt Ltd
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Material Description

Brand

Ouantity

TRINA /JA/JINKO 500Wp or
1
SPV Mudsiel /PHONO/EQUIVALENT | Higher
HUAWEI/SOLIS 2700KW
2 String Inverter /SUNGROW
/EQUIVALENT
3 | ACDB SWIt.chgcar: L&T/HPL/ 1 NOS
Equivalent
i . KW
g || MOSURMGERTIE SPEPL Registered Vendor | ' °
Structure
5 Mod_ule Mounting & MMS Kun80/SIW/Equivalent As per design
Hardware
6 DC Cable (Module Array Apar/Polycab/siechem As per design
to Inverter) /HPL/Equivalent
R AC Cable (Inverter to Apar/ Polycab/ As per design
ACDB to Transformer) Havells /Equivalent
8 AC Cable (Transformer to | Polycab/ As per design
HT Panel) Havells/Equivalent
ABC/MALCON/KOTSON | As per design
9 |Inverter Transformer /VARDHAMAN /MARSON
S/Equivalent
HAYLIMAN/ABC As per design
10 | Auxiliary Transformer /MALCON/MARSONS
/Equivalent
Switchgears- As per design

11 | LDB cum UPS DB

Schneider/Havells /
6C&S/ equivalent

AC Cable Aux.

As per design

12 | (Transformer to Inverter Standard

for Aux supply)
I13 l AC Cable Aux (Control Standard As per design | l
AEhee gy Pt L.

a‘d@/ ch - th,jc AYLS C«‘-(

\

Mf. ‘DHita] Mishedonatory

Authorised Signatory
Solar Pulse Energy Pvt. Ltd.
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Ms. Madhu Agarwal

Authorised Signatory
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)]

19

Earthing Station

JMV/Sabo Equivalent

cable)
14 | Control room cable Standard As per design
LS Power, C&S 1 Nos
1 V' P ’
5 | VOB [HTjPael /Equivalent
16 | Earthing Strip Standard As per design
Earthing Strip As per design
AT (Transformer & HT Panel) Standard
18 Earthing Cable Polycab/Havells As per design
(Equipment & structure) /Equivalent
U-Protec/Teksai/ As per design

Lightening Arrestor with

As per design

20 | surge counter & JMV/ LSG / Equivalent
accessories
n1 LA & Inverter Earthing Polycab/Havells As per design
Cable /Equivalent
_. | MC4 Connector Pair - g . As per design
22 Male & Peniale Phonix/Elmex/Leoni
23 Conduit l‘blpe & st As per design
Accessories
24 | Cable Ladder \ Standard As per design
i i As per desi
5 I—Ium.e Pipe (As per site St P gn
requirement and Layout)
26 | Flexible Pipe & Saddles Standard As per design
27 | Cables Lugs Comet/Dowells As per design
28 | Cable Ties Hellarman/Tycab As per design
29 I_JV resistant printed —— As per design
olhr oy feTEules o
Olgr Fulse cnargy Pyl Lid
5 ”Iﬂ/ M CJ‘M @Hnruﬂ O‘L
W -
/)// rised Signatory

Mr.

Dhiraj Mishra

Authorised Signatory

Solar Pulse Energy Pvt. Ltd.

g

Ms. Madhu Agarwal

Authorised Signatory

Bindal Leisure Homes Pvt Ltd
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30 | Aluminium Cable Tag Standard As per design
31 | Rubber Mat Standard As per design
32 | Fire Extinguisher TYPE ABC, Standard As per design
33 | Sand Buckets Standard As per design
34 | Discharge Rod Standard As per design
35 Fire Alarm and Sign St As per design
Board
36 | Danger Sign Board Standard As per design
37 | SCADA Also, Energy/Trackso As per design
Supply of communication | Polycab/Belden/Lapp/Eq | As per design
38 .
cable R§485 uivalent
39 | PC/Work Station Dell/HP/Lenovo As per design
40 Weather Station with Locus/ Trackso/Dynalab As per design
sensors
41 | Periphery Lighting Standard As per design
49 Fencmg for Transformer Standard As per design
yard with Hardware
43 | CCTV Camera (dome type) | Considered with PC As per design
44 Module Cleaning Standard As per design
arrangements
45 Mcrdule Cleaning Standard As per design
arrangements
46 | Sign board Standard As per design
47 | Inverter Control Room Standard As per design
1&C DC Side along with As per design
48 | Minor BOS G
SolarPutse-Ensrgy Pyt Hid:
M C,A‘M %c« e b'-L
P

Mr. Dhiraj Mishra

Authorised Signatory

Solar Pulse Energy Pvt. Ltd.

Ms. Madhu Agarwal

Authorised Signatory

Bindal Leisure Homes Pvt Ltd
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8
1&C MMS erection, & As per design
w Module Installation O
50 | Freight SPEPL Complete set
51 | Substation Bay SPEPL Complete set

Contract Price

The total contract price for the entire scope of work under this contract
exclusive of all applicable taxes and duties shall be

3.375 MW DC/2.7MW AC Solar Plant Amounting To:

FIRM NAME

SOLAR PLANT
CAPACITY

PRICE

BINDAL LEISURE HOMES
PRIVATE LIMITED

3,375 MW DC/
2. 7MW AC

Rs. 13,60,00,000/-

(Inclusive of GST)

In Words: Rupees Thirteen Crore, sixty Lakh Only

Note:

1. GST applicable as per prevailing rates.

2. IDC approx. 8.25%

3. Contingency at 6.5% approx. is included in the cost of project.

Notwithstanding the breakup of the contract price, the contract shall,
always, be construed as a single source responsibility contract and any
breach in any part of the contract shall be treated as a breach to the entire
contract. Notwithstanding the last sentence, the contractor shall not be
liable for the breach if these breaches are caused by:

a. Failure by the client of the payment terms.

b. Changes, repairs or incorrect operation by the client not expressly
authorised in writing by the contractor.

“nergy Pvt. Lid.

o ‘7-". L’/

-~

/\7‘1‘}/9\:.': *horised Signatory

Mr. Dhiraj Mishra

Solar Pulze ¢

Authorised Signatory

Solar Pulse Energy Pvt. Ltd.

30

M CA - @HC\(US C“-‘\

Ms. Madhu Agarwal

Authorised Signatory
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Terms and Conditions
1. Taxes and Duties.

The Contract Price quoted shall be inclusive of Excise Duty, Service Tax,
Import duties, Work contract tax, GST.

2. Time Schedule.

The handover of the successfully commissioned plant would be 30t
November 2021. The period considered for this installation time implies that
the installation and construction team will work 24X7in a week. Any delay
in payment by the client would extend the deadline accordingly.

3. Payment Terms.

The terms of payment for the Contract shall be as detailed hereunder:

S.No | Percentage | Activity Estimated
Payment Time

1 25% Along with Purchase Order Day Zero (D)

2 70% Before Dispatch of Structure, Solar | D + 15 Days

Modules, Inverters and BOS

3 5% After Commissioning of Project D + 70 Days

4, Effective Date of the Contract.

The effective date of the contract shall be the date of release of advance. the
contract shall be in force till successful handover of 3.375SMW DC/2.7TMW
AC On-Grid solar power project and completion of defect liability period.

5. Defect Liability Period.

(a) The Solar Contractor warrants that the work or any part thereof shall be
free from defects in design, engineering, materials and workmanship.

Solar Pulse Egergy Pvt. Lid.
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(b) PV modules from used at the site shall be warranted for linear
performance as per the table is given below: -

YEAR WARRANTY FOR POWER UPTO
1-10 90% and above
11-25 80% and above

(c) Product workmanship of solar plant would be guaranteed for 5 years
from commissioning.

(d) The inverters would have a warranty for 5 years.

(¢) The warranties would be directly extended to the Client by the respective
manufacturers and enforcement of the warranty shall lie with the Client.
However, the Solar Contractor will assist the client for enforcement of the
warranties.

() The Solar Contractor accepts no liability for defects caused by improper
use or unauthorised operation of the delivery item by the owner or its third
parties. The same principles apply to non-adherence to operating rules,
installation regulations or generally accepted engineering standards by the
owner or its third parties. If the Client or third parties perform repair work
or modifications of the delivery item, no warranty claims may be valid for
these or their consequences.

6. Statutory Clearances.

Any cost or works for statutory clearances that would be required included
but not limited to chief electrical inspector are in the scope of the Solar
Contractor. The Client shall provide all cooperation for the acquiring of such
clearances.

7. Authority of Receipt of Goods.

The Solar Contractor is hereby given the authority to receive goods on
owner’s behalf from all suppliers, store and use them for execution of this
Agreement based on the instructions/drawings provided by them. The Solar
Contractor is further authorised to issue acknowledgement or the receipt of
goods to our suppliers on the Client’s behalf.

Solar Puise Enejgy Pvt. Ltd.
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8. Confidentiality.

Each of the parties shall not disclose the terms hereof to any person/party.
Provided,however, either party may disclose the existence of the transaction
to its legal counsel, accountants, lenders, engineers, architects, interior
designers, investors and any other personnel who need to be aware of the
existence of the transaction. Further, either party may disclose the existence
of the transaction to the extent that law or court order requires such
disclosure, but in such case, the other party must be first provided with a
written notice thereof.

9. Termination

Neither the Client nor the Solar Contractor can terminate this agreement
once the purchase order has been issued and advance is received by the
solar contractor.

10. Amendments

No change/modification/amendments will be made to the terms of this
contract once the contract has been signed unless it is deemed necessary as
per agreement and after prior approval of both the solar contractor and the
client.

11. Assignment

No right, benefit, interest or obligation under this agreementmaybe assigned
or transferred to any party without the prior written consent of the other
party. However, the Client reserves the right to assign its rights to its
affiliates or any group company or lenders to the project by giving intimation
to the other party.

12. Dispute Resolution

(a) In the case of any dispute arising out of or in connection with the terms
of contract regarding its performance, existence, validity or termination, the
parties shall first attempt to reach an amicable solution through mutual
consultations and negotiations. If the parties are unable to reach to an
amicable solution within 30 days from the date on which the dispute arose,
any of the party may make a reference to arbitration in accordance with the
following by giving notice to the other party.
Solar Pulse if'-;‘,‘.&ﬁray Pvt. Ltd. Medha %cxfuﬁ C’J\
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(b) The arbitration proceeding shall be conducted in accordance with the
Arbitration and Conciliation Act 1996, and any statutory re-enactment or
modification thereof and the place of arbitration shall be Dwarka, New Delhi.

13. Governing Law

This contract shall be governed by the Indian Laws and rules as amended
from time to time. The courts of Delhi shall have exclusive jurisdiction in all
matters arising under this contract.

14, Communications

All communications shall be sent by either party to the other at the
addresses set out herein. Any communication sent out to that address will
be effective when delivered at the relevant address.

15. Force Majeure.

This contract agreement is subject to Force Majeure conditions. Neither
party shall be considered in breach of this Agreement or liable for any delay
or failure to comply with this Agreement, if and to the extent that such delay
or failure is attributable to the occurrence of a Force Majeure Event.

16. Excess Material

Any and all excess material, remaining at the site, post complete
commissioning and installation of the solar power plant is the property of
the solar contractor only. The client holds no right to any extra material and
cannot sell or use the same.

17. General Terms & Conditions

All guarantees, warranties, representations and obligations under this order
shall be upon timely payment as per the payment schedule as contained in
the agreement.

Any claim for damages or unpaid payments that is available to a contractor
under law arising pursuant to this agreement shall survive even in case of
the termination of this agreement.

Solar Pulse Eagray Put. Lid.
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CENTRAL POLLUTION CONTROL BOARD

SPEED POST

F.No.B-29012/IPC-VI/2017-18/ 17.11.2017

To

The Member Secretary
All SPCBs/PCCs

Sub: Clarification in the matter of Revised Categorization of the Industrial Sector namely
“Solar power generation through solar photovoltaic cell, wind power and mini hydel
power (less than 25 MW)”-Reg.

Ref. CPCB directions, letter no. B-29012/ ESS (CPA)/2015-16 dated 07.03.2016
CPCB letter no. B-29012/ ESS (CPA)/ 2016-17 dated 18.01.2017

Modified Directions were issued by CPCB on 07.03.2016 u/s 18(1)(b) of the Water (Prevention
and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution), Act, 1981 on
“Revised Classification of Industrial Sectors under Red, Orange, Green and White categories”. In this
context, representations were received by Central Pollution Control Board for clarification of the
capacity of mini hydel power covered under the industrial sector namely “Solar Power generation
through solar photovoltaic cell, wind power and mini hydel power (less than 25 MW)" which is placed
at SI. No 35 in White Category of the industrial sectors. The matter has been examined and it is
hereby clarified that this category of industrial sector includes;

1. Solar power generation through photo-voltaic cells, plants of all capacities.
2. Wind power generation, plants of all capacities.
3. Hydel power plants, upto and including capacity of 25 MW.

Accordingly, for all future references, the entry at S.No. 35 in White Category of industrial
sectors namely “Solar Power generation through solar photovoltaic cell, Wind Power and Mini Hydel
Power (less than 25 MW)” shall be read as “Solar Power generation through solar photovoltaic
cell plants of all capacities, Wind Power Plants of all capacities and Hydel Power Plants upto
and including capacity of 25 MW”,

Yours faithfully,
(A. Sudhak&ar)
Member Secretary
Copy to:

1. Joint Secretary (CP Division), MoEF&CC, New Delhi
2. Divisional Head- IT, CPCB, Delhi ‘with a request to upload the letter on CPCB

website )
Ry

(A. Sudhakar)

‘gfider waa’ gEl o TR, fReel-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
U9/ Tel : 43102930, 22305792, AN/ Wabsite | www.cpeb.nic.in
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Central Pollution Control Board
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Executive Summary

Categorization of Industrial Sectors under Red, Orange, Green and White Category

The Ministry of Environment, Forest and Climate Change (MoEFCC) had brought out
notifications in 1989, with the purpose of prohibition/ restriction of operations of certain industries to
protect ecologically sensitive Doon Valley. The notification introduced the concept of categorization
of industries as ” Red”, “Orange “and “Green” with the purpose of facilitating decisions related to
location of these industries. Subsequently, the application of this concept was extended in other parts
of the country not only for the purpose of location of industries, but also for the purpose of Consent
management and formulation of norms related to surveillance / inspection of industries.

The concept of categorization of industries continued to evolve and as different State Pollution
Control Boards interpreted it differently, a need arose to bring about necessary uniformity in its
application across the country. In order to harmonize the ‘Criteria of categorization’, Directions were
issued by CPCB under Section 18(1)(b) of the Water ( Prevention & Control of Pollution) , Act, 1974 to
all SPCBs/PCCs to maintain uniformity in categorization of industries as red, green and orange as
per list finalized by CPCB, which identified 85 types of industrial sectors as ‘Red’, 73 industrial
sectors as ‘Orange’ and 86 sectors as ‘Green’.

The process of categorization thus far was primarily based on the size of the industries and
consumption of resources. The pollution due to discharge of emissions & effluents and its likely
impact on health was not considered as primary criteria. There was demand from the SPCBs / PCCs
and industrial associations for categorization of the industrial sectors in a more transparent manner.
Accordingly, the issue was discussed thoroughly during the national level conference of the
Environment Ministers of the States, held in New Delhi during April 06-07, 2015 and a ‘Working
Group’ comprising of the members from CPCB, APPCB, TNPCB, WBPCB, PPCB, MPPCB and
Maharashtra PCB is constituted to revisit the criteria of categorization of industries and recommend
measures for making the system transparent and rational.

The Working Group has developed the criteria of categorization of industrial sectors based on the
Pollution Index which is a function of the emissions (air pollutants), effluents (water pollutants),
hazardous wastes generated and consumption of resources. For this purpose the references are taken
from the the Water (Prevention and Control of Pollution ) Cess (Amendment) Act, 2003, Standards
so far prescribed for various pollutants under Environment (Protection) Act , 1986 and Doon Valley
Notification, 1989 issued by MoEFCC. The Pollution Index P1 of any industrial sector is a number
from 0 to 100 and the increasing value of PI denotes the increasing degree of pollution load from the
industrial sector. Based on the series of brain storming sessions among CPCB, SPCBs and MoERCC ,
the following criteria on ‘Range of Pollution Index “for the purpose of categorization of industrial
sectors is finalized.

2
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o Industrial Sectors having Pollution Index score of 60 and above - Red categery

o Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
o Industrial Sectors having Pollution Index score incl.&upto 20 -White category

The newly introduced White category of industries pertains to those industrial sectors which are
practically non-polluting such as Biscuit trays etc. from rolled PVC sheet (using automatic vacuum
forming machines), Cotton and woolen hosiers making (Dry process only without any
dying/washing operation), Electric lamp (bulb) and CFL manufacturing by assembling only,
Scientific and mathematical instrument manufacturing, Solar power generation through photovoltaic
cell, wind power and mini hydel power (less than 25 MW).

The salient features of the ‘Re-categorization” Exercise are as follows:

» Due importance has been given to relative pollution potential of the industrial sectors

based on scientific criteria . Further, wherever possible, splitting of the industrial sectors is

also considered based on the use of raw materials, manufacturing process adopted and in-

turn pollutants expected to be generated.

The Red category of industrial sectors would be 60.

The Orange category of industrial sectors would be 83.

The Green category of industrial sectors would be 63.

Newly introduced White category contains 36 industrial sectors which are practically non-

polluting.

There shall be no necessity of obtaining the Consent to Operate” for White category of

industries. An intimation to concerned SPCB / PCC shall suffice.

» No Red category of industries shall normally be permitted in the ecologically fragile area
/ protected area.

YVVVYYV

Y

The purpose of categorization is to ensure that the industry is established in a manner which
is consistent with the environmental objectives. The new criteria will prompt industrial sectors
willing to adopt cleaner technologies, ultimately resulting in generation of fewer pollutants. Another
feature of the new categorization system lies in facilitating self-assessment by industries as the
subjectivity of earlier assessment has been eliminated. This ‘Re-categorization” is a part of the efforts,
policies and objective of present government to create a clean & transparent working environment in
the country and promote the Ease of Doing Business.

Other similar efforts include installation of Continuous Online Emissions/ Effluent
Monitoring Systems in the polluting industries, Revisiting of the CEPI (Comprehensive
Environment Pollution Index) concept for assessment of polluted industrial clusters, Revision of
existing industrial Emission/Effluent discharge standards, initiation of special drive on pollution
control activities in Ganga River basin and many more in coming future.
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Uttarakhand Renewable Energy Development Agency (UREDA)

(Department of Renewable Encergy, Govt. of Uttarakhand)
Urja Park Campus, Industrial Area, Patel Nagar, Dehradun -248001
Ph. 0135-2521553. 2521387. Fax: 0135-2521386.

Websit: www.ureda.uk.gov.in E-mail; rpo.uredahg@ gmail.com

No. 7 62 /UREDA/3(1)-SPV-214-2/UPCL-RPO/2019-20 (Vol-2) Dated: | @July, 2019

Letter of Award (LoA)

Sudhanshu Jindal.

Nandaline, Ramnagar range, Nainital,
Mob :8630229914

Email : sjindal552@gmail.com,

Sub: Letter of Award (LoA) for procurement of power from 2000 KWp capacity Grid

Connected Solar PV Power Project Under type-1 of Uttarakhand Solar Energy
Policy-2013 (Amended-2018)

Ref: - E-Tender/RfP No : 02/UREDA/Grid Connect/R{P/2019-20 Dated:13/02/2019
Sir,

With reference to your participation in above referred E-tender. 2000 KWp capacity Grid

Connected Solar PV Power Project is being awarded to you for installation as per following
details:-

Particulars Details

Awarded capacity 2000 KWp

Levellised Gross tariff per KWh Rs. 4.38 (Rupees four thirty eight paise Only)
Proposed Location Vill- Baghni, Nainital

Submission  of Contract  Performance Within 30 days from date of issuc of this LoA. |
Guarantee as per clause no. 2.16.1 of R{P in
the form of DD/FDR/BG

Financial closure, Possession of the required | Within 300 days from date of issuc of this LoA
Land and Grant of Grid connectivity

Last date of Commercial Operation 30/06/2020 (In case of delay. the prevailing
tariff’ as decide by Hon'ble UERC shall be
applicable) .

It is to inform you that as per “Uttarakhand Solar Energy Policy-2013", maximum 2.5
Hectare per MW shall be allowed for installation of Solar Power Plant.

You are requested to get the PPA signed with UPCL at the carliest and execute the project
timely as per above time schedule. In case as per clause no. 2.16.1 of RfP, a “Project Company™ is
to be formulated by you for the purpose of supply of power, it should be formed within 30 days
from the date of issue of this letter of award and UREDA and UPCL should be intimated with the
copy of registration documents of “Project Company™.

In case of formulation of “Project Company,” this LoA shall be deemed to be issued in the
name of “Project Company™ and the PPA shall be signed by UPCL with “Project Company™, Delay
in achieving any activity by due date as mentioned above may lead to cancellatioy of the project
and encashment of Bid Bond/Contract Performance Guarantee, t
Yours Sincercly _—

o

(Capt. Alok Shekhar Tiwari)
Director, UREDA

ﬁ o
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WHEREAS, the Solar Photovoltaic Power Plant is engaged in the business of power generation
situated at Vill- Kunidhar, Post- Manila, Block- Sult, District- Almora in the state of Uttarakhand,
more particularly described in Annexure I attached hereto and made a part hereof,

AND WHEREAS, UPCL is a distribution licensee operating in the State of Uttarakhand, and has
license to supply power in entire State

Whereas, UREDA vide letter no. 712 /3vel/03(1)-wododlo—214-3 /52 #oal0 WIOGIOGI0 / 201920
(a7ey-3) dated 19-08-2020 enclosed herewith as Annexure-X has provided the list of applicant
who have formed “Project Company” and has further requested UPCL to sign PPA with the “Project
Company”.

Thelsfovfe, this Power Purchase Agreement is being signed with the Project Company namely
“M/s Northern Solar Energy Private Limited” in view of request of UREDA made vide letter no.
712 /3% / 03(1)-vwofodio—214-3 /52 Hoamo F0Y0EH0 /201920 (a7-3) dated 19-08-2020.

WHEREAS the Solar Photovoltaic Power Plant has undertaken to implement the power project by
installing plant and equipment having installed capacity of 2000 KW situated at Vill- Kunidhar,
Post- Manila, Block- Sult, District- Almora, Uttarakhand.

AND WHEREAS, the Solar Photovoltaic Power Plant desires to sell entire/surplus 2000 KW energy
scheduled to be generated in the Solar Photovoltaic Power Plant's facility.

And

UPCL agrees to purchase entire/surplus 2000 KW energy generated from such capacity by the
Solar Photovoltaic Power Plant for sale, under the terms and conditions set forth herein, and

WHEREAS the Solar Photovoltaic Power Plant, agrees to purchase power for it’s auxiliaries from
UPCL in a situation when the Solar Photovoltaic Power Plant, is not in a position to generate
electricity to meet the requirement of its own use or for start up the plant and UPCL agrees to
supply such power to plant as per Regulation 47 of the Uttarakhand Electricity Regulatory
Commission as provided in Uttarakhand Electricity Regulatory Commission (Tariff and other terms
for supply of Electricity from Renewable Energy Sources and non-fossil fuel based Co-Generating
Stations) Regulations, 2018 as amended from time to time, and

This agreement is being signed as per Model PPA approved by Hon’ble UERC vide Order dated
02-09-2019. Subsequently, this PPA will be sent to Hon’ble UERC for approval and any changes
suggested by UERC will be incorporated in the PPA being executed now.

WHEREAS the parties to the agreement bind themselves for compliance of all relevant provisions
specified by the Commission in different regulations regulating the functioning of State
Transmission Utility, other transmission licensee and State Load Dispatch Centre; and

Now, therefore, in consideration of premises and mutual agreements, covenants and conditions set
forth herein, it is hereby agreed by and between the parties as follows:-

1. Definitions

Other than those defined below, the words/expressions used in this agreement, unless
repugnant to the context, shall have the meaning assigned to them in the Electricity Act, 2003,
Uttarakhand State Grid Code, as amended from time to time, Uttarakhand Electricity
Regulatory Commission (Tariff and other terms for supply of Electricity from Renewable
Energy Sources and non-fossil fuel based Co-Generating Stations) Regulations, 2018 as
amended from time to time and as per Hon’ble UERC order dated 02-09-2019 vide which
Model FPA alongwith tariff in the matter has been approved, and the rules framed there under.
The words/expressions listed below shall have the meanings respectively assigned hereunder.

L1 ‘Main Meter’ means Import and Export Meter on the basis of which energy
accounting and billing of electricity shall be done by the Solar Photovoltaic Power
Plant/UPCL

1.2 'Check Meter' means Import and Export Meter for performing a check on the
accuracy of the Main Meter.

1.3 “‘CoD’ means date of commercial operation or Commissioning (CoD) shall be
considered as the date of first injection of power into the licensee’s grid after

completign of ihkolect in all respect subsequent to compliance of all thefollowing pre-
requi E% u;ﬁ *
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SOLAR PHOTOVOLTAIC POWER PLANT:
M/s Northern Solar Energy Private Limited,
5th Km Stone, Ramnagar Road, P.O- Chilkiya, Ramnagar, Nainital, Uttarakhand.

Notice delivered personally shall be deemed to have been given when it is delivered at the
office of, the Solar Photovoltaic Power Plant’s or to the office of the Chief Engineer
(Commercial), UPCL, as the case may be at address set forth above and actually delivered to
such person or left with and received by a responsible person in that office. Notice sent by
post or courier shall be deemed to have been given on the date of actual delivery as
evidenced by the date appearing on the acknowledgement of delivery.

Any party to this agreement may change its address for serving a written notice, by giving
written notice of such change to the other party.

EFFECT OF SECTION AND ANNEXURE HEADINGS

The headings or titles of the various sections and annexure hereof are for convenient
reference and shall not affect the construction or interpretation of any provision of this
Agreement.

NON-WAIVER

No delay or forbearance by either party in the exercise of any remedy or right will
constitute a waiver thereof, and the exercise or partial exercise of a remedy or right shall
not preclude further exercise of the same or any other remedy or rights.

RELATIONSHIP OF THE PARTIES

Nothing in this Agreement shall be deemed to constitute either party hereto as partner,
agent or representative of the other party or create any fiduciary relationship between the
parties.

ENTIRE AGREEMENT

This agreement constitutes the entire understanding and agreement between the parties.

GOVERNING LAW

This agreement shall be governed by and construed in accordance with the laws applicable
in the State of Uttarakhand.

NO PARTY DEEMED DRAFTER

The parties agree that no party shall be deemed to be the drafter of this Agreement and that
in the event this Agreement is ever construed by arbitrators or by a court of law, no
inference shall be drawn against either party on account of this Agreement or any provision
hereof being drafted by them. UPCL and the Solar Photovoltaic Power Plant acknowledge
that both parties have contributed substantially and materially to the preparation of this
agreement.

APPROVALS

Wherever approvals from either UPCL or the Solar Photovoltaic Power Plant are required in
this Agreement it is understood that such approvals shall not be unreasonably withheld.
NODAL OFFICER OF UPCL

The nodal off behalf of UPCL shall be Executive Engineer, Electricity Distribution
Division, Bhj i 7

ot
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42.  STANDARD FOR DECISION MAKING

42.1 All operational decisions or approvals that are to be made at the discretion of either
UPCL or the Solar Photovoltaic Power Plant, pursuant to the terms of this agreement,
including specifications and design criteria etc., shall be made or performed
according to good engineering practices prevailing in the electricity industry.

42.2 Professional decisions or activities undertaken by either party for the purpose of
constructing, installing, removing, maintaining or operating any facility, which may
affect the operations of the other party's facility or facilitics, shall be made or
performed according to good engineering practices prevailing in the electricity
industry.

IN WITNESS:

// P
3’3 REOF, UPCL and the,Solar Photovoltaic Power Plant have executed this%&ﬁm as of the
.th day of . .AL ey (8. in the year 2021, Supois

TING T g Erageesir sl YLrriliiin.

¢hand Power Corporation Limile

Viista GabarSingh Urda B
R

\ - !. wysd] Road, Dehradon
FOR TH TIVOLTAIC PLANT: FOR tipcIirwet Road, Dehrore
Name: . wd o (. ' Name:
Designatign., . J " Designation: SE (Coml.)
M/s...... 2R a3 O HOODIHA Uttarakhand Power Corporation Lid.
M/s....... S Mﬂ'& SBY V.C.V. Gabar Singh Bhawan,
.......... ) @ (€ Kanwali Road,
...... W ’- . 0{ bl Dehradun-248001,

Uttarakhand.

WITNESSED BY: WITNESSED BY:

( h('uiffk)
nna
Q%%ﬁomﬂ')/ vPCL,
D Dur

16
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Certificate Issued Date

Account Reference

Urnique Doc. Reference

Purchased by

Description of Document

Property Description

Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By

Stamp Duty Amount(Rs.)
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INDIA NON JUDICIAL

Government of National Capital Territory of Delhi

e-Stamp

IN-DL84310973007743T

15-Dec-2021 04:58 PM

IMPACC (IV)/ dI873203/ DELHI/ DL-DLH
SUBIN-DLDL87320320741372428048T
SOLAR PULSE ENERGY PRIVATE LIMITED
Article 5 General Agreement

NA

0
(Zero)

SOLAR PULSE ENERGY PRIVATE LIMITED
NORTHERN SOLAR ENERGY PRIVATE LIMITED

SOLAR PULSE ENERGY PRIVATE LIMITED

100
(One Hundred only)

Please wrile or type below this line

For Morthern Solar Energy Put.Ltd

fugh  gorn]

Diractor

A

47

w9 OF Using e-Slap Mabile App of Stock Holiling,
distils on this Certificaie and as avaiiable on the wetsita [ Maolile r.p'g m,u.‘I:'-I(.Fiq Wivalid, R S

he legilvnacy is on tha vses of the cedifioats
2 infaem the Connpetent Authaily

LIMITCD SOLAR PULSE ENERGY PRIVATE LIMITED SOULAR PULSE ENERGY PRIVATE LIMITED SOLAR PULSE .EN‘EFDGY PRIVATE LIMITED SOLAR PULSE ENERGY PRIVAT, 'I'. =,

b

© LSOLAR PULSE ENERGY PRIVATE LIMITED SOLAR PULSE ENERAGY PFﬂ\I'J\'éE LIMITED SOLAR PULSE ENERGY PRIVATE




56

CONTRACT AGREEMENT

SPEPL/CA/UK/2MW/NSEPL 26 Nov 2021

SOLAR ENGINEERING, PROCUREMENT AND CONSTRUCTION
AGREEMENT FOR 2 MW AC/2.5 DC SOLAR POWER PLANT
TO BE INSTALLED IN KUNIDHAR, UTTARAKHAND

This EPC Contract AGREEMENT made on the i th November
2021 (*Effective Date”)

BETWEEN

SOLAR PULSE ENERGY PRIVATE LIMITED, Corporate Identification
Number U51909DL2015PTC284332 and having its registered office at F-104
Vardhaman Grand Market, CSC, sector-3, Dwarka, New Delhi- 110078.

Here in after called the "Solar Contractor”

AND

NORTHERN SOLAR ENERGY PVT.LTD, having its registered office at 5th
Km Stone, Ramangar Road, P.O. Chilkiya, Ramnagar, Nainital, Uttarakhand
244715.

The Director and authorized signatory for the company is Mr. Sudanshu
Jindal hereinafter called the "Client".

SCOPE OF WORK : SOLAR PULSE ENERGY

The Solar Power Plant to be installed by the solar contractor will be as per
the terms and conditions of the Tender pertaining to this project.

« Ground preparation including all the civil work

» Designing of complete plant and their approval.

e Scheduled delivery plan of all the materials.

« Installation, testing and commissioning of the solar power plant.

¢ CEIG, Government liaison

e Evacuation of the power generated at source with infrastructure
developed by UPCL .

e 08 M for project at additional costs.

« Assistance in claiming subsidies is included in the cost.

o Trapset erection insurance.

For Northern Solar Enargy Pvt.Ltd

e 8gcrenf

i I);' Director
Mr. Dhif2gdviish Mr. Sudanshu Jindal
Authorisé€ gnatory Authorised Signatory

Solar Pulse Energy Pvt. Ltd.

Northern Solar Energy Pvt Ltd

41

48
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SCOPE : CLIENT

° Frovision of land and all documentation,
. Transmission Line through UPCL.
. Plant Insurance after completion.

Mr. Dhiraj Mishra
Authorised Signatory
Solar Pulse Energy Pvt. Ltd.

For Morthern Solar Energy Put.Ltd

Director

Mr. Sudanshu Jindal
Authorised Signatory
Northern Solar Energy Pvt Ltd

49
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CLIENT NAME

ERCCOMPANY

&

i

ITENVT NAVIE

SPV Modules

far fulse Energy Byt Lid.

8 RATING

545 Wp

TECHMCAL SPERICICATION

545 Watt, Monocrystalline PID
resistant With Large area cells
based on 210mm silicon wafers
and 1/3-cut cell technology,
Frame is made of Aluminium
Anodized, Power Tolerance +
5Wp, With RFID Tag inside
module, Product Warranty up
to 12 Years and Performance
Warranty Up to 25Year.

DATE/
REVISION

10122021
JROO
TENTATIVE

MAKES

Trina Solar

SITE LOCATION

SYSTEMSEZE

QUANTITY

LGy

Nos.

Solar Pulse Energy Pvt Ltd

solerizing nowr worid
F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 07TAAWCS0944A1ZB

iar, Ao, Uitarakhand

A1)

Latesory

Module

RWn Cast

Uit

Total
Rate >

14715 67512420

27.00

Solar Inverter

185 kW

185 kVA Grid-tied String
Inverter, Three Phase, 50 Hz
Inverter output shall be at 800V,
& 50 hz frequency
IGBT/MQOSFET Microprocessor,
Efficiency-98% or above. 5 years
warranty shall be provided.

Huawei

10

Nos.

Inverter

455000 4550000

i.82

Maodule
Mounting
Structure

2P x 4 Table

Min. 500 mm ground clearance,
Columns HDG and Other Parts
are high strength galvalume

Reputed

574

Nos.

MMS

8036000

Lam 321

B

103384)0

Jrrmoby

PITIng ABlJoud Jejos uiaLiion Jod
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Should be able to be adjusted at
HORIZONTAL level, Wind speed
of 39 mps, M25 concrete,’ SS
fasteners.

Solar Pulse Energy Pvt Ltd
solaizing yowur works

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 07TAAWCS0944A1ZB

Module
Mounting & 55304 As per Fasterners BOM Reputed
MMS Hardware
Solar grade, Copper, 1.5 kV,
KA Sqitim Ci m_m&o:. beam XLPO outer
DC Cable (Solar fissible copper sheath, Black color, DC cables
Module to complying to TUV 2P{G Apar/Polycab
Inverter) St soler 1169/09.07 for service life
Btabte expectency of 25 years. Flame
retardent, UV resistent
. Aluminium, FRLS with
| galvanized steel armouring
minimum area of coverage 90%
11 , XLPE insulated compliant to IS
AC Cable _9. 3C,1855qmm 1554 and IEC 60189, with
(Inverter to Be.pw“xrvm ERLS distinct extruded XLPE inner Apar/Polycab
ACCB) CABLE # sheath of black color as per IS
5831. If armoured, Galvanized
Steel armouring to be used with
minumum 90% area of
coverage.
ACCable (ACCB | 1.1 aﬂ_a_”_cﬂ. Mz_m .y ; .
to Transformer) | kV,1C,300Sgmm JNSRREG B S oy

minimum area of coverage 90%

=

33000

900

300

Set Fastener 750000 5,00,0000 | 0.20
m DC Cable 345 1138500 0.46
m AC Cable 539 485100 0.19
m AC Cable 983 296400 0.12

103010

PITIMd ARIBU3 iBjos Winyliop Jo4
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Solar Pulse Energy Pvt Ltd
solarizing your woricd

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 0O7TAAWCS0944A1ZB

ALARXLPE,FRLS | , XLPE insulated compliant to IS
CABLE 1554 and IEC 60189, with
distinct extruded XLPE inner
sheath .of black color as per IS
5831. If armoured, Galvanized
Steel armouring to be used with
minumum 90% area of
coverage. ol
Aluminium, FRLS with
galvanized steel armouring
33 KV AC Cable 3_2.3:3 area of coverage 90%
(Step Up 33KV,3C,1505 |/ XLPE insulated noa_uz.m:n tolS
Trassfarmet b il 1554 and IEC 60189, with
8 HT Panel Al distinct extruded XLPE inner Polycab 500 HT Cable 1400 700000
LA HT, XLPE, 0.28
And HT Panelto | CABLE(UE) sheath of black color as per IS
combiner Parel] 5831. If armoured, Galvanized
Steel armouring to be used with
minumum 90% area of
coverage.
1C/25 sgmm
/Cu [ Green Polycab 100 Cable 218 21800 0,01
AC & DC Earthing | Cable/UnAr :
g
Cable 1€/06 sgmm
[Cu / Green Polycab 100 Cable 65 6500
Cable/UnAr 0.003
1C/70 sgmm
10 MM_MAZ:N /Cu /[ Green Cu cladding steel conductor Polycab 45 Cable 934 42030
Cable/UnAr
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Solar Pulse Energy Pvt Ltd
solarizing gour worlc

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. US1909DL2015PTC284332
GST No: 07TAAWCS0944A1ZB

RS485 /2P /0.5
11 Wh_._hsz_nﬁaa Mﬂwcﬁ i 7 Belden 2200 m Cable 142 312400 |
Shielded
Control Cable
12 | (Trafo to HT e Belden 20 m Cable 72 540 | o
Panel)
3 phase, 800 V, 50 Hz ACCB
Pane! with
- Suitable MCCB's at Input
- Suitable MCCB & ACB at All components
51N /010UT Output shall be of
ACCB - MFM of class 0.5s accuracy L&T/ABB/Schnei 1 P A0 320000 a20m0 0.13
- Al, 3 phase, 3 W, bus bar der Make
- IP 65, floor mounted, air -
AC Combiner insulated, cubical type
13 | (Distribution) Refer SLD for more details
Box 3 phase, 800 V, 50 Hz ACCB
Panel with
- Suitable MCCB's at Input
s /otour |- Suitable ACB at Output H,mﬂ_“w”,_mﬂ:m:ﬁ |
- MFM of class 0.5s accuracy i " i No. ACDB 320000 320000
ACCB L&T/ABB/Schnei 0.13
- Al, 3 phase, 3 W, bus bar des Riake
- 1P 65, floor mounted, air -
insulated, cubical type
Refer SLD for more details
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Solar Pulse Energy Pvt Ltd
solorizing gour worid

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: O7TAAWCS0944A1ZB

Step up
Transformer
— wommm %5? ndn._umﬂ Eoﬁ;n. ONAN, _..”mn:_d_ AT AR
.800- cooled, outdoor type, oi ‘otson/Ma ransfor
" MMMMM“MM 0.800/33kv+10 | immersed, Type Test report rson/ Equivalent e mer N 255990 0.94
%,50Hz45Hz, required.
Dynilyn11,Z=6.
5%,0CTC,ONAN
33 kV, 800 amp,25 KA for 1 sec
-WITH 0.2CL TVM All -
i 33 kv, 800 -CT- CORE-1,10VA,5P20,50/5A msuﬂwwﬁ“ﬂ:m:
15 i Amp,25 KA for 1 | -CT-CORE-2,10VA,CL-0.2 z No. VCB 980000 980000 | .
Qutdoor Panel Schneider/ 0.39
: sec -PT-CORE-1,CL-3P L&T/ABB/ Make
-PT-CORE-2,CL-0.5 L
-With suitable relay
Maintenance The earthing for array and LT
Free Earth power system shall be made of
Electrode with | 3 mtr long, 17.2 mm dia,
Chemical Copper Bonded , thickness of
Earthing Set (3 250 microns, chemical
mtrlong, 17.2 compound filled, double walled
. 2 mm dia, Copper | earthing electrodes including .
16 | Earthing Station Berded , acessoites. and providing Bharat Solar Set Earthing 2500 100000 804
thickness of 250 | masonry enclosure with cast
microns; iron cover plate having pad-
with Carbon locking arrangement, watering
based ground pipe using charcoal or coke and
enhandng salt as required as per
material with provisions of I1S: 3043
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Solar Pulse Energy Pvt Ltd
solarizing gour woric

F 104, Vardhman Grand,
Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 07TAAWCS0944A1ZB

suitable Gl
Clamp, Heavy
duty Poly
propelyne
Circular earth
pit Chamber)
Bharat B
H Solar/SPEPL 4000 m | Earthing 60| 240000
strip 0.10
Approved
Bharat
17 | Baritingstripe | @ Solar/SPEPL 1000 m | Earthing 65 65000
strip 0.03
Approved
Bharat
Songmm Gl Solar/SPEPL 200 m | Earthing 82 16400
strip 0.01
Approved -
107 Mtr Dia ESE type as per NFC 17-102, ESE
Lightening over 5 Mtr High | are considered with 107 mMtr Dia ;
18 | arrestor Mast with over 5 Mtr High Mast with Gt S : ™ o S0 908 | npa
counter counter
- Pyranometer
(€-Si type /solar oo
Weather cell based) Energy/Webdin
19 | Monitoring - Module Temp. p 1_,%2 _ 1 Set WMS 140000 140000 | o
B Sens0r Touch/Reputed .
- Ambient P ’
Temp. Sensor
Data Logger Also
20 WM”HM@Q B with monitoring Energy/Webdin
of Inverter data [Trinity Touch
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Solar Pulse Energy Pvt Ltd
solorizing govr world

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 07TAAWCS0944A1ZB

Maonitoring Energy Meter
System data and WMS
data with
storage capacity
With remote cp
21 | CCTV Camera 30.:.82-& Fixed Type Plus/Reputed 1 Set ccrv 450000 450000 018
facility
24 Wp LED
Periphery Lightening at 50
22 Lighting Niatorsasitt SS Salar 10 Set Light 14000 140000 0.06
plant boundary
15 kVA,50Hz,
gy | s 800/415V, Reputed 1 I R 30000 90000
transformer mer 0.04
Dyn1l
24 | %wﬂu““mz & | aspersip Reputed 1 Nos. LDB 25000 25000 | o o0
2.0 kW Load
25 | UPS with 24V, 150 Reputed 1 Set UPS 55000 55000 0.02
Ah Battery )
For Menitoring All related wiring, Civil works
26 | Control Room shall be in the scope of [&C Standard 1 Set Room 295000 295000
and other works 0.12
Wendor
For Store All related wiring, Civil works
27 | Store Room material and shall be in the scope of 1&C Standard : Set Room 150000 150000 0.06
other warks Vendor :
BALS e
MC4 Pair, Male-Female Set, 1500V DC, 3
28 | MC4 Connectors 1500V DC, 30Amp, Class-1l, IP67 EN 50521 Standard 1400 . Pairs BOS 73 102214.6 0.04
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30Amp (For 4 sq
mm cable)

Solar Pulse Energy Pvt Ltd
solerizing youwr world

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-1 10078
CIN No. U51909DL2015PTC284332
GST No: 0TAAWCS0944A1ZB

29

Y Connectors

1/P- 1500V DC,
15Amp (For 4 sq
mm cable)
0/P-1500V DC,
30 Amp (For 4
sqmm cable

According to IEC 61730, 1P67,
Safety class-ll

Standard

100

Pairs

BOS 373 37300

0.01

30

Cable Lugs

185 Sgmm size
cable

Bimetallic Lugs Ring type

‘Standard

45

Nos.

BOS 230 10350

0.004

185 Sqmm size
cable

Al Tin Coated Coated Ring type

Standard

45

Nos.

BOS 95 4275

0.00

300 Sgmm size
cable

Al Tin Coated Coated Ring type

Standard

27

Nos.

BOS 120 3240

0.00

300 Sgmm size
cable

Bimetallic Lugs Ring type .

Standard

27

Nos.

BOS 450 12150

0.00

25 Sgmm size
Earthing cable

Cu Tin Coated Lugs Ring type

Standard

Nos.

BOS 32 1280

0.00

6 Sgmm size
Earthing cable

Cu Tin Coated Lugs Ring type

Standard

20

Nos.

BOS 12 240 0.00

HT Termination
Kit

for
33kV,3C,1505q
mm

AlLArHT, XLPE,
CABLE{UE)

Heat Shrinkable Outdoor type
Bimetallic kit

Standard

Nos.

BOS 45000 45000

0.02

for
33kv,3C,1505
mm )

Heat Shrinkable Qutdoor type Al
kit

Standard

Nos.

BOS 42000
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Solar Pulse Energy Pvt Ltd
swlorizing wour worle

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: OTAAWCS0944A1ZB

Al AT HT, XLPE,
CABLE(UE)
60 mm ID With
minimum
1 Brivn i ¥ Lot BOS 240000 240000 0.10
thickness
32 | Cable Conduit w:.hma {60 HDPE/PVC Schedule 40 Prince 1 Lot BOS 55000 55000 | oo
velpn/ % 1 Lot BOS 43000 43000
mm 0.02
Steaght 1 Lot BOS 65000 65000
coupling 0.03
33 | Cable Tray As per Design 1 Lot BOS 48000 48000 0.02
300 mm ; : <
34 | Cable Tie length(100 UV-resistant cable tie, White | ¢, jarg 9% Packet | BOS 140 |  12846.4
. color 0.01
Pieces/Packet) 1
Wall mounted made from at
J5atd Buckets. | B0 B8 SWE sheet with bracket | o,y 1 Set BOS 5000 5000
. fixing on wall conforming to IS 0.002
Fire Fighting
35 System 2546
ABC Type Fire
”Mﬁ_-..w:ﬁ:m_. -5 Agni 1 Set BOS 2500 2500 0.001
UV-resistant Around the cable for
le F 3 BOS 201
36 | Cable Ferruls prlitnd fervus identification Standard 1 Set 0s 00 2000 | 0.001
; UV-resistant -
7 ( 1 BOS
37 | Flexible Pipes ISI Marked Standard 1 Set 0 5000 5000 0.00
Q

2185

i

£ ENE3

N

sz/)
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Solar Pulse Energy Pvt Ltd
solorining youwr world

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 07AAWCS0944A12ZB

Duciger boiards Danger boards should be . .
38 A On metal plate | provided for every AC Standard Set BOS 20000 20000
and signages : ? 0.01
equipment’s.
Route marker shall be provided
in every 20-meter-zap with
3y | CobleBoyls On metal plate | cable details And :m._Mz of Standard Set BOS - 25600 25000
Marker 0.01
route marker should be 300 mm
from NGL.
sa | ZubinWaming Standard Set RBOS 0 0
Tape -
Control Room Conduits and
41 | Conduits and Cables supply Standard Set BOS 20000 20000 0.01
Wiring and installation ’
A
uPVC pipes
schedule 40 and
accessories
Protected, ISI )
Marked (L- Prince Lot Cleaning 400000 400000 0.16
Bends, T-Bend ’
; & Joints) with
a2 HM_“%MH”_% Valve 1/2-inch
Length (m)
uPVC pipes
schedule 40 and
WMMWMMMJE Prince Lot Cleaning 80000 80000 0.03
Marked (L-

Bends, T-Bend

S
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Solar Pulse Energy Pvt Ltd -
soiorizing your world
F 104, Vardhman Grand,
Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 07AAWCS0944A1ZB

& Joints) with
Valve 0.75 inch
Length {m)
2hp, 2000lpm
centrifugal Crompton 2 Set Cleaning 8000 16000 0.01
pump ’
Water Storage : «
i 28 .
Tank 5000 ltr Prince 2 No Cleaning 000 56000 0.02
43 Hmhgamc% As per Design | M25 Concrete to be used Standard 1148 Nos. Civil 1450 | 1664600 |
44 ._._,m_.._m*o_,_q_m_‘ As per design M25 Concrete to be used Standard 1 Nos. Civil 12000 12000 .
Foundation 0.00
v | T Sueanisd _
45 s Steel Frame M25 Concrete to be used Standard 10 Nos. Civil 4000 40000
with Canopy 8 . 0.02
with Foundation
ACCB i ¢ -
6 | coun ——_— As per design M25 Concrete to be used Standard 2 Nos. Civil 3400 6800 0.00
& | Morne As per desi M25 Concrete to be used Standard 1 Nos Civil 42000 42000
Foundation REpeen: e ) 0.02
Foe iy It Excavation of trench Standard 1 Set Civil 20000 80000
b Cable i T KRR 0.03
g For Laying ACCB
g TO Transformer | Excavation of trench Standard 1 Set Civil 10000 10000 0.00
2 | 48 | Cable Trenches Cable -
8 For Laying
m AC(inv to ACCB)
M Cable and DC Excavation of trench Standard 1 Set Civil 45000 45000
£ Cable in the
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Solar Pulse Energy Pvt Ltd
solorizing gour world

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 07AAWCSO0944A1ZB

For Laying BC
Solar Cable with | Excavation of trench Standard Set Civil 55000 55000 0.02
Conduit Pipe D e i
Control Room ;
49 Civil Works As per design Standard Nos. Civil 100000 100000 0.04
Store Room Civil
3 il
50 Works As per design Standard Nos Civi 20000 20000 0.01
5p | 'nstallationand | . oo design Standard Nos. Civil 4932214 | 4932214
commissioning 1.97
g, | by LInk set Civil 1000000 | 1000000
Fencing 0.40
33 KV, Check
53 | Meter Cubicle Meter and Main | AS per UPCL Standard set Electrical 325000 650000 0.26
Meter 7
54 | Transportation complete lot Standard Set EPC 150000 150000 0.06
55 | Designand Approls, Lot EPC 5000000 | 5000000
Engineering, Liason. 2.00
Total 10,50,00,00
0.00 42.00
Per Watt 42.00
.8 4.9
GST @13.8% me_N ,90,00 47.80
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Solar Pulse Energy Pvt Ltd
salurining gour world

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51908DL2015PTC284332

« GST No: 07TAAWCS0944A1ZB

_ _ _ | | | | | _

1 - _ _ _
1. ltems .:m:no:m_a in BOM may <u2_n_< 5% and no additional payment h:m__ be done for ns._w much cmzmna_ﬂ if variation is more n_:m: 5%, extra amount shall be
paid as per actual basis.
2. Any C Class items, Consumnables if required shall be included in this price only and no extra shall be payable
3. All works are to be done as per approved design which shall be given at different stages of project
4. Cable and other lengths have been calculated as per Array Layout submitted before Pile Marking. If there are changes in Pile position, quantity will vary
accordingly.
5. Yellow colour marked cell items quantity are tentative and may be vary at the time of details engineering.

For Northern Solar Energy Pvt.Ltd

Lughs dgcronf

Director

b N RN ST
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NOTES:

All equipment will be as per the above list, makes will be chosen by SPEPL
from any of the above make to suit delivery & Project execution in time.

2 Additional alternate makes if required shall be considered during detail
engineering & in consultation with the Buyer in the view of delivery.

Contract Price

The total contract price for the entire scope of work under this contract
exclusive of all applicable taxes and duties shall be :-

FIRM NAME SOLAR PLANT - PRICE
NORTHERN SOLAR 2.0 MW AC/2.5 DC | Rs. 10,50,00,000
ENERGY PVT LTD

(Rs 42 /WP)
(Exclusive of GST)

Note:
1. GST applicable as per prevailing rates.
2. Notwithstanding the breakup of the contract price, the contract shall,

always, be construed as a single source responsibility contract and any
breach in any part of the contract shall be treated as a breach to the entire
contract. Notwithstanding the last sentence, the contractor shall not be liable
for the breach if these breaches are caused by:-

° Failure by the client of the payment terms.
° Changes, repairs or incorrect operation by the client not expressly
authorised in writing by the contractor.

For Nerthern Selar Energy Pvt.Ltd

loshatgiosf

Director

7 0% = gy
Mr. D}Ma Mr. Sudanshu Jindal
Authorised Signatory Authorised Signatory

Solar Pulse Energy Pvt. Ltd. Northern Solar Energy Pvt Ltd
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Terms and Conditions

1. Taxes and Duties.

The Contract Price quoted shall be exclusive of Excise Duty, Service Tax,
Import duties, Work contract tax, GST.

2. Time Schedule.

The handover of the successfully commissioned plant would be 31* March
2022. The period considered for this installation time implies that the
installation and construction team will work 24X7 in a week. Any delay in
payment by the client would extend the deadline accordingly.

3. Payment Terms.

The terms of payment for the Contract shall be as detailed hereunder:

S.N | Percentage | Activity Estimated
Payment Time
3 QS'ﬁL Along with Purchase Order Day Zero (D)
2 70% Before Dispatch of MMS, Inverters and | D + 25 Days
BOS
3 % After Commissioning of Project Within 30 days

4. Effective Date of the Contract.

The effective date of the contract shall be the date of release of full advance
as mentioned in payment terms above. The contract shall be in force till
successful handover of 2000 KW AC/2500 KW DC solar power ground
mounted project and completion of defect liability period.

5. Defect Liability Period.

51 The Solar Contractor warrants that the work or any part thereof shall
be free from defects in design, engineering, materials and workmanship.

50 Defect Liability Period of solar plant would be 1 year from
commissiopi

For Morthern Solar Energy Pvt.Ltd

53 &) ould have a warranty for 5 years. fuet ﬂa(w
g Director ==
N S .
Mr. Dhirg)/Dishr Mr. Sudanshu Jindal
Authorise atory Authorised Signatory
Northern Solar Energy Pvt Ltd

Solar Pulse Energy Pvt. Ltd.

A
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54 The warranties would be directly extended to the Client by the
respective manufacturers and enforcement of the warranty shall lie with the
Client. However, the Solar Contractor will assist the client for enforcement of
the warranties.

5.5 The Solar Contractor accepts no liability for defects caused by
improper use or unauthorised operation of the delivery item by the owner or
its third parties. The same principles apply to non-adherence to operating
rules, installation regulations or generally accepted engineering standards
by the owner or its third parties. If the Client or third parties perform repair
work or modifications of the delivery item, no warranty claims may be valid

for these or their consequences.
6. Statutory Clearances.

Any cost or works for statutory clearances that would be required included
but not limited to chief electrical inspector are in the scope of the Solar
Contractor. The Client shall provide all cooperation for the acquiring of such
clearances.

7. Authority of Receipt of Goods.

The Solar Contractor is hereby given the authority to receive goods on
owner’s behalf from all suppliers, store and use them for execution of this
Agreement based on the instructions/drawings provided by them. The Solar
Contractor is further authorised to issue acknowledgement or the receipt of
goods to our suppliers on the Client's behalf.

8. Confidentiality.

Each of the parties shall not disclose the terms hereof to any person/party.
Provided, however, either party may disclose the existence of the transaction
to its legal counsel, accountants, lenders, engineers, architects, interior
designers, investors and any other personnel who need to be aware of the
existence of the transaction. Further, either party may disclose the existence
of the transaction to the extent that law or court order requires such
disclosure, but in such case, the other party must be first provided with a
written notice thereof.

9, Termination

Neither the Client nor the Selar Contractor can terminate this agreement

:chase order has been issued and advance is received by the
H For Northern Solar Energy Pvt.Ltd

gl g

Director
LINSSS—C O,
Mr. Qi Mr. Sudanshu Jindal
Authorised Signatory Authorised Signatory

Solar Pulse Energy Pvt. Ltd.

Northern Solar Energy Pvt Ltd

4
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10. Amendments

No change/modification/amendments will be made to the terms of this
contract once the contract has been signed unless it is deemed necessary as
per agreement and after prior approval of both the solar contractor and the
client.

11. Assignment

No right, benefit, interest or obligation under this agreement may be
assigned or transferred to any party without the prior written consent of the
other party. However, the Client reserves the right to assign its rights to its
affiliates or any Group Company or lenders to the project by giving
intimation to the other party.

12. Dispute Resolution

12.1 In the case of any dispute arising out of or in connection with the
terms of contract regarding its performance, existence, validity or
termination, the parties shall first attempt to reach an amicable solution
through mutual consultations and negotiations. If the parties are unable to
reach to an amicable solution within 30 days from the date on which the
dispute arose, any of the party may make a reference to arbitration in
accordance with the following by giving notice to the other party.

12.2 The arbitration proceeding shall be conducted in accordance with the
Arbitration and Conciliation Act 1996, and any statutory re-enactment or
modification thereof and the place of arbitration shall be Dwarka, New Delhi.

13. Governing Law

This contract shall be governed by the Indian Laws and rules as amended
from time to time. The courts of Delhi shall have exclusive jurisdiction in all
matters arising under this contract.

14. Communications

All communications shall be sent by either party to the other at the
addresses set out herein. Any communication sent out to that address will
be effective when delivered at the relevant address.

15. Force Majeure.
agreement is subject to Force Majeure conditions. Neither

‘D dered in breach of this Agreement or liable for any delay

For Northern Solar Energy Pvt.Ltd

& :
z fuuha dgoren

/ o'd" /5;‘ Director
Mr. DhgZhiyHsRr Mr. Sudanshu Jindal
Authoriéed-Stgriatory Authorised Signatory

Solar Pulse Energy Pvt. Ltd.

This contrae

Northern Solar Energy Pvt Ltd

R 4 AL
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nor is failure to comply with this Agreement, if and to the extent that such
delay or failure attributable to the occurrence of a Force Majeure Event.

16. Excess Material

Any and all excess material, remaining at the site, post complete
commissioning and installation of the solar power plant is the property of
the Solar Contractor only. The client holds no right on any extra material
and cannot sell or use the same.

17. General Terms & Conditions

17.1 All guarantees, warranties, representations and obligations under this
order shall be upon timely payment as per the payment schedule as
contained in the agreement.

17.2 Any claim for damages or unpaid payments that is available to a
contractor under law arising pursuant to this agreement shall survive even
in case of the termination of this agreement.

For Northern Solar Energy Pvt.Ltd

T

Director

Mr. Sudanshu Jindal
Authorised Signatory

Solar Pulse Energy Pvt. Ltd. Northern Solar Energy Pvt Ltd
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Uttarakhand Renewable Energy Development Agency (UREDA)

(Department of Renewable Encrgy, Govt, of Uttarakhand)
Urja Park Campus, Industrial Area, Patel Nagar, Dehradun -248001
Ph. 0135-2521553, 2521387, Fax: 0135-2521386.

| Websit: www.ureda.uk.gov.in E-mail: rpo.uredahg@email.com |
_No. 777 L JUREDA/03(1 )-SPV-214-2/UPCL-RPO/2019-20 (Vol-2) Dated: 1&1uly, 2019

Letter of Award (LoA)

To.
Suresh Kumar,
Nanda Line, Ramnagar Range, Nainital,
Mob :9837021880
E-mail: jindal@hotmail.com
Sub:  Letter of Award (LoA) for procurement of power from 2000 KWp capacity Grid

Connccted Solar PV Power Project Under type-1 of Uttarakhand Solar Energy
Policy-2013 (Amended-2018)

Ref: - E-Tender/RfP No - 02/UREDA/Grid Connect/RfP/2019-20 Dated:13/02/2019
Sir,

With reference to your participation in above referred E-tender, 2000 KWp capacity Grid
Connected Solar PV Power Project is being awarded to you for installation as per following

details:-

’?articulars Details
Awarded capacity 2000 KWp
Levellised Gross tariff per KWh Rs. 4.38 (Rupees four thirty eight paise Only)
Proposed Location Satpuli

Submission  of  Contract Performance | Within 30 days from date of issue of this LoA.
Guarantee as per clause no. 2.16.1 of RfP in
| the form of DD/FDR/BG
Financial closure, Possession of the required | Within 300 days from date of issue of this LoA
Land and Grant of Grid connectivity
Last date of Commercial Operation 30/06/2020 (In case of delay, the prevailing
tariff as decide by Hon’ble UERC shall be
applicable)

It is 1o inform you that as per “Uttarakhand Solar Energy Policy-2013”, maximum 2.5
Hectare per MW shall be allowed for installation of Solar Power Plant.

You are requested to get the PPA signed with UPCL at the earliest and execute the project
timely as per above time schedule. In case as per clause no. 2.16.1 of RfP, a “Project Company™ is
to be formulated by you for the purpose of supply of power, it should be formed within 30 days
from the date of issue of this letter of award and UREDA and UPCL should be intimated with the
copy of registration documents of “Project Company”.

In case of formulation of “Project Company,” this LoA shall be deemed to be issued in the
name of “Project Company” and the PPA shall be signed by UPCL with “Project Company™. Delay
in achieving any activity by due date as mentioned above may lead to cancellation of the project
and encashment of Bid Bond/Contract Performance Guarantee. \/‘

rgly

Yours Since

w)
wkam

irector, UREDA
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Uttarakhand Power Corporation Limited 8
AND -
M/s SRN SUN N Solar Energy Private Limited (J)
1
THIS AGREEMENT is made this 28 "‘day of 2020 (hercinafter called the Effective Date). )
between M/s SRN SUN N Solar Energy Private Limited, a Company registered under the Company’s s

District- Nainital, Uttarakhand heremafier called the “Solar Photovoltaic Power Plant”, which
expression shall, unless repugnant to the context or meaning thereof, include its successors and
assignees as party of the first part, and Uttarakhand Power Corporation Limited a Company )
registered under the Commpany’s Act, 1956, having its Registered Office at V.C.V. Gabar Singh Urja &
Bhawan, Kanwalj m& tereinafter called "UPCL", which expression shall, unless 2

of mm ?m hereof, include its successors and assignbés s party of th ‘D
sgond part. sz

1. The P .
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Act, 2013, having its registered office at 5th KM Stone, Ramnagar Road, P.O- Chilkiya, Ramnagar, ’8

nd Power Corpord ﬁ./ d
V-C.V Gabar Singh Bhawan. DRE el
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WHEREAS, the Solar Photovoltaic Power Plant is engaged in the business of power generation
situated at Vill- Balsa, Near Ram Mandir, District- Almora in the state of Uttarakhand, more
particularly described in Annexure 1 attached hereto and made a part hereof,

AND WHEREAS, UPCL is a distribution licensee operating in the State of Uttarakhand, and has
license to supply power in entire State

Whereas, UREDA vide letter no. 722/8%1/03(1)-vHodiodlo-214-7 / pdflotsio & smofiosio
9fff /2019-20 (A1Y-3) dated 19-08-2020 enclosed herewith as Annexure-X has provided the list of
03 no. applicants who have formed “Project Company” and has further requested UPCL to sign
PPA with the “Project Company”.

Therefore, this Power Purchase Agreement is being signed with the Project Company namely
“M/s SRN SUN N Solar Energy Private Limited” in view of request of UREDA made vide letter no.
722 /%@ / 03(1)-THododio-214-7 /o0t 3 srodoso A off /2019-20 (AY-3) dated 19-08-
2020.

WHEREAS the Solar Photovoltaic Power Flant has undertaken to implement the power project by
nstalling plant and equipment having installed capacity of 2000 KW situated at Vill- Balsa, Near
Ram Mandir, District- Almora, Uttarakhand.

AND WHEREAS, the Solar Photovoltaic Power Plant desires to sell entire/surplus 2000 KW energy
scheduled to be generated in the Solar Photovoltaic Power Plant's facility.
And

UPCL agrees to purchase entire/surplus 2000 KW energy generated from such capacity by the
Solar Photovoltaic Power Plant for sale, under the terms and conditions set forth herein, and

“WHEREAS the Solar Photovoltaic Power Plant, agrees to purchase power for it’s auxiliaries from
UPCL in a situation when the Solar Photovoltaic Power Plant, is not in a position to generate
clectricity to meet the requirement of its own use or for start up the plant and UPCL agrees to
supply such power to plant as per Regulation 47 of the Uttarakhand Electricity Regulatory
Commission as provided in Uttarakhand Electricity Regulatory Commission (Tariff and other terms
for supply of Electricity from Rencwable Energy Sources and non-fossil fuel based co-Solar
Photovoltaic Power Plants) Regulations, 2018 as amended from time to time,” and

This agreement is being signed as per Model PPA approved by Hon’ble UERC vide Order dated
02-09-2019. Subsequently, this FPA will be sent to Hon’ble UERC for approval and any changes
suggested by UERC will be incorporated in the PPA being executed now.

WHEREAS the parties to the agreement bind themselves for compliance of all relevant provisions
specified by the Commission in different regulations regulating the functioning of State
Transmission Utility, other transmission licensee and State Load Dispatch Centre; and

Now, therefore, in consideration of premises and mutual agreements, covenants and conditions set
forth herein, it is hereby agreed by and between the parties as follows:-

1. Definitions

Other than those defined below, the words/expressions used in this agreement, unless
repugnant to the context, shall have the meaning assigned to them in the Electricity Act, 2003,
Uttarakhand State Grid Code, as amended from time to time, Uttarakhand Electricity
Regulatory Commission (Tariff and other terms for supply of Electricity from Renewable
Energy Sources and non-fossil fuel based co-Solar Photovoltaic Power Plants) Regulations,
2018 as amended from time to time and as per Hon’bie UERC order dated 02-09-2019 vide
which Model PPA alongwith tariff in the matter has been approved, and the rules framed there
under. The words/expressions listed below shall have the meanings respectively assigned
hereunder.

1.1 *Main Meter’ means Import and Export Meter on the basis of which energy
accounting and billing of electricity shall be done by the Solar Photovoltaic Power
Plant/UPCL

1.2 'Check Meter' means Import and Export Meter for performing a k on the
SR SUN ¥ sot ap 7y ARRUEAGY.Of fac Klain Meter.

W Supermtending Enpinper (Commereis }
Lttarashana Bowen Ciw

b gatninry | By,

Avuiviteww "‘ﬂ'latory. 2 VL.V Gana Singh Biawin, Denrais
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Any waiver, alteration, amendment or modification of this Agreement or any part hereof
shall not be valid unless it is in writing, signed by both the parties and approved by UERC.

BINDING EFFECT

This Agreement shall be binding upon and inure to the benefit of the parties hereto and
their respective successors, legal representatives, and permitted assignees.

NOTICES

Any written notice provided hereunder shall be delivered personally or sent by registered
post, acknowledgement due, or by courier for delivery on written receipt, with pre-paid
postage or courier charges, to the other party, at the following address:

UPCL:

Chief Engineer (Commercial),

Uttarakhand Power ion Limited,

V.C.V. Gabar Singh Urja Bhawan, Kanwali Road,

Dehradun -248001, Uttarakhand,

SOLAR FHOTOVOLTAIC POWER FLANT:

M/s SRN SUN N Solar Energy Private Limited,

5th KM Stone, Ramnagar Road, P.O- Chilkiya, Ramnagar, District- Nainital, Uttarakhand.
Notice delivered personally shall be deemed to have been given when it is delivered at the
office of, the Solar Photovoltaic Power Plant’s or to the office of the Chief Engineer
(Commercial), UPCL, as the case may be at address set forth above and actually delivered to
such person or left with and received by a responsible person in that office. Notice sent by
post or courier shall be deemed to have been given on the date of actual delivery as
evidenced by the date appearing on the acknowledgement of delivery.

Any party to this agreement may change its address for serving a written notice, by giving
written notice of such change to the other party.

EFFECT OF SECTION AND ANNEXURE HEADINGS

The headings or titles of the various sections and annexure hereof are for convenient
reference and shall not affect the construction or interpretation of any provision of this
Agreement,

NON-WAIVER

No delay or forbearance by cither party in the exercise of any remedy or right will
constitute a waiver thereof, and the exercise or partial exercise of a remedy or right shall
not preclude further exercise of the same or any other remedy or rights.

RELATIONSHIP OF THE PARTIES

Nothing in this Agreement shall be deemed to constitute ecither party hereto as partner,
agent or representative of the other party or create any fiduciary relationship between the
parties.

ENTIRE AGREEMENT

This agreement constitutes the entire understanding and qgreemc.nt between the parties.

GOVERNING LAW

This agreement shall be governed by and construed in accordance with the laws applicable
in the State of Uttarakhand.

NO PARTY DEEMED DRAFTER

The parties agree that no party shall be deemed to be the drafter of this Agreemelt-and that
in the event this Agreement is ever construed by arbitrators or by a court
inference shall be drawn against either party on account of this Agreement or

=05 s LIMITED Suprrinte
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hercof being drafted by them. UFCL and the Solar Photovoltaic Power Plant acknowledge

that both parties have contributed substantially and materially to the preparation of this
agreement.

39. AFFROVALS

Wherever approvals from either UPCL or the Solar Photovoltaic Power Plant are required in
this Agreement it is understood that such approvals shall not be unreasonably withheld.

40. NODAL OFFICER OF UPCL

The nodal officer on behalf of UPCL shall be Executive Engineer, Electricity Distribution
Division, Almora,

41.  ANNEXURES
ANNEXURES 1 to X WOULD FORM PART OF THIS AGREEMENT.

42.  STANDARD FOR DECISION MAKING

42.1 All operational decisions or approvals that are to be made at the discretion of either
UPCL or the Solar Photovoltaic Power Flant, pursuant to the terms of this agreement,
including specifications and design criteria etc., shall be made or performed
according to good engineering practices prevailing in the electricity industry.

42.2 Professional decisions or activities undertaken by cither party for the purpose of
constructing, installing, removing, maintaining or operating any facility, which may
affect the operations of the other party's facility or facilities, shall be made or
performed according to good engineering practices prevailing in the electricity

industry.
IN WITNESS: .
F, UPCL and the Solar Photovoltaic Power Plant have executed this agreeme O
.th day of . <. in the year 2020. S d

Supenntenting Enginerr (Comm i ;

. _ Uttarakhand Power Co: nos: i

FOR THE SO 1 QLTA - FOR UPC er Cos povation i 1

Name: ....CM %?’V‘ Wﬁ%w Pv}f-ill" e L V:C.V Gabar Singh Bhawan.DquLm.i*
e

Designation: ........... Designation: SE (Coml.)

R s s simaonreion Uttarakhand Power Corporation Ltd.
DTS wossinas ivnsnsiosonniy V.C.V. Gabar Singh Bhawan,
................................ Kanwali Road,
.............................. v Dehradun-248001,

Uttarakhand.
WITNESSED BY: - : J“MH Dj WITNESSED BY:
Dewding, € .8 Por,
SRN SUN N SOLAR ENERGY PRIVATE LIMITED
Authorised Signatory
16
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SOLAR PULSE ENERGY PRIVATE LIMITED
Article 5 General Agreement

: NA
v 0
(Zero)

. SOLAR PULSE ENERGY PRIVATE LIMITED
: SRN SUN N SOLAR ENERGY PRIVATE LIMITED

SOLAR PULSE ENERGY PRIVATE LIMITED

100
(One Hundred only)

Please write or type below this line

For SRN Sun N Solar Energy Pvt.Ltd

ez

Director

1. The alml'n-.uli' Ay a_f this '—‘:.‘m.,p c)_-ul.':i_. Al shanld be veniflsd at ‘www.shoileslaig oo’ or using e-Clanig Mobile App of Stock Haiding.
Any disdmpiancy In the Jelaiis on this Ceilificads and o2 aveilable on the welsia / Mobile App rend=is if jvalid,

2. The onus of cheching the legiliacy is on the useis of the cedificate.

3.In ¢z of any disciepancy plees infonn the Crenpetent Authuily.

=
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CONTRACT AGREEMENT

SPEPL/CA/UK/2MW/SRN 26 Nov 2021

SOLAR ENGINEERING, PROCUREMENT AND CONSTRUCTION
AGREEMENT FOR 2 MW AC/2.5 DC SOLAR POWER PLANT

TO BE INSTALLED IN KUNIDHAR, UTTARAKHAND

This EPC Contract AGREEMENT made on the ..... ..th November
2021(“Effective Date”) :

BETWEEN

SOLAR PULSE ENERGY PRIVATE LIMITED, Corporate Identification
Number U51909DL2015PTC284332 and having its registered office at F-104
Vardhaman CGrand Market, CSC, sector-3, Dwarka, New Delhi- 110078.

Here in after called the "Solar Contractor”

AND

SRN SUN N SOLAR ENERGY PVT. LTD, having its registered office at 5TH
KM STONE, RAMNAGAR ROAD, PO CHILKIYA RAMNAGAR Nainital UR
244715 IN

The Director and authorized signatory for the company is Mr, Suresh Kumar
hereinafter called the "Client".
SCOPE OF WORK : SOLAR PULSE ENERGY

The Solar Power Plant to be installed by the solar contractor will be as per the
terins and conditions of the Tender pertaining to this project.

Mr.
Authorised Signatory
Solar Pulse Energy Pvt. Ltd.

5

Ground preparation including all the civil work

Designing of complete plant and their approval.

Scheduled delivery plan of all the materials,

Installation, testing and commissioning of the solar power plant.
CEIG, Government liaison

Evacuation of the power generated at source with infrastructure
developed by UPCL .

O& M for project at additional costs. _

Assistance in claiming subsidies is included in the cost.

Transit gnd erection insurance,

Far SARN Sun N Solar Energy Pyvt.Ltd

Director

Mr. Suresh Kumar
Authorised Signatory
SRN Sun N Solar Energy Pvt Ltd

i _'.'
Dhir'aj Do

77
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SCOPE : CLIENT

. Pruvision of land and all documentation.

® Transmission Line through UPCL.
. Plant Insurance after completion.

Mr. Dhiraj Mishra
Authorised Signatory
Solar Pulse Energy Pvt. Ltd.

For SRN Sun N Solar Energy Pvt.Ltd

@

Director

Mr, Suresh Kumar
Authorised Signatory
SRN Sun N Solar Energy Pvt Ltd

i
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Solar Pulse Energy Pvt Ltd

soleirizing rour world

F 104, Vardhman Grand,

. Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332

GST No: 07TAAWCS0944A1ZB

DATE/

SUTE LCCATHOT
mm<_m._02 SITELOCATHON

CLENT NAME SRN SUN N SelarEnerzy Private imited Kunidhae Almora, Uttarakhand

10T
Solar Pulse Enersy Put. [td., 10 .Nowoﬁ_

14, A.m_szmh __u_n__ _ m.. L QUANTITY. | UoM

EPC COMPANY.

SYSTEIV 2500 KWpH Lost

AL SPEFICICATION

g s AL
CALERP0rY i, Total
L+

il ek e e e

ST ITEM NAME RATING H_mn:

545 Watt, Monocrystalline PID
resistant With Large area cells
based on 210mm silicon wafers
and 1/3-cut cell technology,
Hﬁmwwnﬂsw”“wnﬂwﬁﬂﬂﬁ Trina Solar 4588 Nos. | Module 14715 | 67512420 |
SWp, With RFID Tag inside
module, Product Warranty up
to 12 Years and Performance
Warranty Up to 25Year.

185 kVA Grid-tied String 9
Inverter, Three Phase, 50 Hz .ﬂ
Inverter output shall be at 800V,
& 50 hz frequency
IGBT/MOSFET Microprocessor,
Efficiency-98% ar above. 5 years
warranty shall be provided.

79

1 | SPV Modules 545 Wp

10339410

PIT' NG ASJau3 Jejog N ung NYS 104

2 | Solar Inverter 185 kw Huawei 10 Nos. Inverter 455000 4550000

1.82

Module
3 | Mounting

Structure

2P x 4 Table

Min. 500 mm ground clearance,
Columns HDG and Other Parts

Reputed

574

Nos.

MMS

14000

8036000

3

are high strength galvalume




Solar Pulse Energy Pvt Ltd
solerizing gour woild

F 104, Vardhman Grand,

% . Sector 3, Dwarka, New Delhi-110078
2 N\ & CIN No. U51909DL2015PTC284332

88

w@@meﬂﬁﬂ. o GST No: 07AAWCS0944A1ZB
Should be able to be adjusted at
HORIZONTAL level, Wind speed
of 39 mps, M25 concrete, SS
fasteners.
Madule
4 | Mounting & 55304 As per Fasterners BOM Reputed 1 Set Fastener 750000
MMS Hardware ) B il i
Solar grade, Copper, 1.5 kv,
electron beam XLPO outer
DC Cable (Solar W_Mh,wuﬂusmm: sheath, Black color, DC cables
5 | Module to P complying to TUV 2PfG Apar/Palycab 33000 m DC Cable 345 1138500 .
Inverter) copiuctor solar | . 160/09.07 for service life i
DC cable
expectency of 25 years. Flame
retardent, UV resistent
Aluminium, FRLS with
galvanized steel armouring
minimum area of coverage 90%
1.4 , XLPE insulated compliant to IS
AC Cable _s.x 3¢,1855qmm 1554 and IEC 60189, with
6 | (Inverter to i distinct extruded XLPE inner Apar/Polycab 900 m AC Cable 539 485100
g ALAR XLPE,FRLS 0.19
5 ACCB ) CABLE sheath of black color as per IS
® 5831. If armoured, Galvanized
w Steel armouring to be used with
5 minumum 90% area of
m coverage. y
Aluminium, FRLS with
m,\ W%.ﬂnww”ﬂ%w%mn“ Moﬂpn.wcownu._:._ galvanized steel armouring Polycab 300 m AC Cable 988 296400

80
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Solar Pulse Energy Pvt Ltd
so'arizing gour world

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: O7TAAWCS0944A1ZB

AL AR XLPE,FRLS | , XLPE insulated compliant to 1S
CABLE 1554 and IEC 60189, with
distinct extruded XLPE inner
sheath .of black color as per IS
5831. If armoured, Galvanized
Steel armouring to be used with
minumum 90% area of
coverage. o
Aluminium, FRLS with
galvanized steel armouring
33 KV AC Cable 35513 area of 8<mwmmm 90%
(Step Up 33kV,3C,1505 | XLPE _:mz_&ma compliant to IS
S I - i 1554 and 1EC 601889, with .
8 distinct extruded XLPE inner Polycab 500 HT Cable 1400 700000
HT Panel AlLAr,HT, XLPE, 0.28
And HT Panelto | CABLE(UE) uq..mﬂ: of black color as per IS
combiner Panel) 5331, If u_._,ao.:qma. Galvanized
Steel armouring to be used with
minumum 90% area of
coverage.
1€/25 sgqmm
JCu / Green Polycab 100 Cable 218 21800 861
9 AC & DC Earthing | Cable/UnAr =
Cable 1C/06 sgmm
/Cu / Green Polycab 100 Cable 65 6500 0.003
Cable/UnAr ’
g 1C/70 sqmm
10 M%MA:S@ /Cu / Green Cu cladding steel conductor Polycab 45 Cable 934 42030 0.02

Cable/UnAr

Joy3asg
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81




Solar Pulse Energy Pvt Ltd
solarizging you -~ world

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: OTAAWCS0944A1ZB

RS485 /2P /0.5
11 Mﬁ.h_cammaa wﬁ”ﬂ i/ Belden 2200 m Cable 42| 312400
Shielded
Control Cable
12 wa? to HT m“mmum s Belden 20 m Cable 272 sa40 | oo
anel)
3 phase, 800V, 50 Hz ACCB
Panel with
- Suitable MCCB's at Input
- Suitable MCCB & ACB at All components
5IN /010UT Output shall be of
ACCB - MFM of class 0.5s accuracy L&T/ABB/Schnei 3 e AP R0 B 0.13
- Al, 3 phase, 3 W, bus bar der Make
- IP 65, floor mounted, air -
AC Combiner insulated, cubical type
13 {Distribution) Refer SLD for more details
Box 3 phase, 800V, 50 Hz ACCB
Panel with
- Suitable MCCB's at Input
Sin/olour | -Suitable ACBat Output U_”_hwﬂncwam:g
- MFM of class 0.5s accuracy i 1 No. ACDB 320000 320000
ACCB L&T/ABB/Schnei 0.13
- Al, 3 phase, 3 W, bus bar dir Make
« | -IP 65, floor mounted, air -
insulated, cubical type
Refer SLD for more details

doaean
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82




91

TSI

Solar Pulse Energy Pvt Ltd
solarizing your world

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 07TAAWCS0944A1ZB

Step up
Transformer
Slepip Mmcmm%.*? noﬂuwn io..u_zn._. ONAN, _mm»ca_ S—" e
; i cooled, outdoor type, 0 otson/Ma ransfor
B Hmﬂcuﬂwﬂﬂﬂm 0.800/33kV+10 | immersed, Type Test report rson/ Equivalent 3 . mer 2 e 0.94
%,50Hz15Hz, required,
Dynilyn1l,Z=6.
5%,0CTC,ONAN
33 kV, 800 amp,25 KA for 1 sec
SR T All components
33KV ICOG 33 kv, 800 -CT- CORE-1,10VA,5P20,50/5A - stiall tie F
15 : Amp,25 KA for1 | CT -CORE-2,10VA,CL-0.2 - 1 No. VCB 980000 980000
Qutdoor Panel Schneider/ 0.39
sec -PT-CORE-1,CL-3P L&T/ABB/ Make
-PT-CORE-2,CL-0.5 .
-With suitable relay
Maintenance The earthing for array and LT
Free Earth power system shall be made of
Electrode with 3 mtr long, 17.2 mm dia,
Chemical Copper Bonded , thickness of
Earthing Set (3 | 250 microns, chemical
mtrlong,17.2 | compound filled, double walled
A mm dia, Copper | earthing electrodes including .
16 | Earthing Station ——— senanutes. and provding Bharat Solar 40 Set Earthing 2500 100000 i
thickness of 250 | masonry enclosure with cast
microns; iron cover plate having pad-
with Carbon locking arrangement, watering
based ground pipe using charcoal or coke and
enhancing salt as required as per
material with provisions of 1S: 3043

BLEEETIN]

83

/'\e

PIT'IAd ARiRuZ JRj0s N unS NYS 404



92

Solar Pulse Energy Pvt Ltd
salarizing your world

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 07AAWCS0944A1ZB

suitable GI
Clamp, Heavy
duty Poly
propelyne
Circular earth
pit Chamber)
Bharat o
wwru. i Solar/SPEPL 4000 m | Earthing 60| 240000 |
e Approved i
Bharat
17 | Earthing strips | 2 X8 mm &l Solar/SPEPL 1000 m | Earthing 65 65000
strip 0.03
Approved 1
Bharat
woMm it Solar/SPEPL 200 m | Esrthing 82 16400 |
P Approved ek :
107 Mtr Dia ESE type as per NFC 17-102, ESE
Lightening over 5 Mtr High | are considered with 107 Mtr Dia
-P Ek 96000
18 | arrestor Mast with over 5 Mtr High Mast with UsPesiacyEiares . s - e 0.04
counter counter
- Pyranometer
(C-Si type [solar
Also
Weather cell based) Energy/Weldin
19 | Monitoring - Module Temp. i %_ﬂ 1 Set WMS 140000 140000 |
System Sensor :
uted
- Ambient Toudying '
Temp. Sensor
Galslonger B Data Logger Also

20

of Inverter data

with monitoring

T R

Energy/Webdin

Set

EMS 400000 400000

84
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For,
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Solar Pulse Energy Pvt Ltd
solto-ivtne pour world

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 0TAAWCS0944A1ZB

Monitoring Energy Meter
System data and WMS
data with
storage capacity
With remote P
21 | CCTVY Camera :._a,J_ﬂo:sw Fixed Type Plus/Reputed 1 Set ccrv 450000 450000 018
facility
24 Wp LED
Periphery Lightening at 50
22 Lighting K asiiki SS Solar 10 Set Light 14000 140000 0.06
plant boundary
: 15 kVA,50Hz,
gy | Ay 800/415 V, Reputed 1 Nos, | TN 90000 90000
transformer mer 0.04
Dynll
24 Uﬂwﬁwﬁ%é % | Aspersio Reputed 1 Nos. LDB 25000 25000 | o
2.0 kW Load
25 | UPS with 24V, 150 Reputed 1 Set uUpPs 55000 55000 0.02
Ah Battery 3
For Moritoring All related wiring, Civil works !
26 | Control Room shall be in the scope of 1&C Standard 1 Set Room 295000 295000
and other works 0.12
Vendor
For Store All related wiring, Civil works
27 | Store Room material and shall be in the scope of 1&C Standard 1 Set Room 150000 150000 0.06
other works Vendor :
".. i - £}
MC4 Pair, Male-Female Set, 1500V DC, .
28 | MC4 Connectors 1500V DC, 30Amp, Class-Il, IP67 EN 50521 Standard 1400 Pairs BOS 73 102214.6 0.04

do333na

85
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Solar Pulse Energy Pvt Ltd
solarizing your world

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 07AAWCS0944A1ZB

94

30Amp (For 4 sq
mm cable )
I/P- 1500V DC,
15Amp (For 4 5q
mm cable ) According to IEC 61730, IP67, ;

2 p ctors

8 Conne O/P-1500V DC, | Safety class-I Standard 100 Pairs BOS 373 37300 0.01
30 Amp (For 4
sqmm cable
185 Sgmm size ¢ .
| ; 4

catile Bimetallic Lugs Ring type Standard 45 Nos BOS 230 10350 0.004
185 Sgmm size . , . O
caiide Al Tin Coated Coated Ring type | Standard 45 Nos. BOS 95 4275 | 0.00 (%]
SODBammsze | i vin Costed Coated Ringtype | Staridard 27 Nos. BOS 120 3240
cable 0.00

0| Gt 300 Sgmm size

i i . 3 /

cabip Bimetallic Lugs Ring type Standard 27 Nos BOS 450 12150 0.00 ) i
25 Sqgmm size z R 2
Earthing cable Cu Tin Coated Lugs Ring type Standard 40 Nos. BOS 32 1280 0.00 g m
6 Sgmm size 2 ; i Z
Earthing cable Cu Tin Coated Lugs Ring type Standard 20 Nos. BOS 12 240 0.00 £
for e\/ g
33kV,3C,150Sq . 3
mm .Mahwmuuhnwu_m OutdoortyPe | srandard 1 Nos. | BOS 45000 as000 | o 2

31 | HT Termination | ALArHTXLPE, ' &

Kit CABLE(UE)

e Heat Shrinkable Outdoor type Al
33kV,3C,1505q |, ° PEA ] standard 1 Nos. BOS 42000 42000 | o
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Solar Pulse Energy Pvt Ltd
solerizing your worlsd

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 07TAAWCS0944A1ZB

AlLAF,HT,XLPE,
CABLE(UE)
60 mm 1D With
minimum
240 .
5 Serni 1 Lot BOS 40000 240000 0.10
thickness
32 | Cable Conduit w.hnaa /%0 HDPE/PVC Schedule 40 Prince 1 Lot BOS 55000 55000 | o
T-Band /&0 1 Lot BOS 43000 43000
mim 0.02
Sraigrs 1 Lot BOS 65000 65000
coupling 0.03
33 | Cable Tray As per Design 1 Lot BOS 48000 48000 0.02
300 mm . ) .
34 | Cable Tie length{100 UV-resistant cable-tie, White | o0 iard % Packet |  BOS 140 | 128454
color 0.01
Pieces/Packet) ,
Wall mounted made from at
% Gond Duckets | 1095t M SWEshestwithbrackst | oy 1 Set BOS 5000 5000
- fixing on wall conforming to IS 0.002
Fire Fighting
35 $yatem 2546
ABC Type Fire
Extinguisher - 5 Agni < Set BOS 2500 2500
xm 0.001
UV-resistant Around the cable for
36 d BOS
Cable Ferruls printed ferruls — Standar 3 Set 0 2000 2000 0.001
i . UV-resistant -
37 | Flexible Pipes ISI Marked Standard 1 Set BOS 5000 5000 0.002

PAT'IAG Ausuz Jmjos I unS NYS 104
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Sclar Pulse Energy Pvt Ltd
solorizging wour world

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 07TAAWCS0944A1ZB

DafgeF boards Danger boards should be
38 : On metal plate | provided for every AC Standard 1 Set BOS 20000 20000
and signages 0.01
equipment’s.
Route marker shall be provided
Cable Route - i inevery 20-meter-zap with
39 On metal plate | cable details And height of Standard 1 Set BOS 25000 25000
Marker 0.01
route marker should be 300 mm
from NGL.
s | Doubte Warring Standard 0 Set BOS 0 0
Tape -
Control Room Conduits and o
41 | Conduits and Cables supply Standard 1 Set BOS 20000 20000 | o o co
Wiring and installation )
gl o 3
uPVC pipes m g
schedule 40 and v
accessories z
Protected, ISI A
Marked (L- Prince 1 Lot Cleaning 400000 400000 0.16 : ﬁ 7
Bends, T-Bend P m
& Joints) with £
42 M,NMMMMMMW% Valve 1/2-inch %
Length (m)
uPVC pipes
schedule 40 and
NMMMMMMHJ si Prince 1 Lot Cleaning 80000 80000 0.03
Marked (L-
s

Bends, T-Bend
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Solar Pulse Energy Pvt Ltd -

solarining wour world

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 07TAAWCS0944A1ZB

& Joints) with
Valve 0.75 inch
Length (m)
2hp, 2000lpm
centrifugal Crompton 2 Set Cleaning 8000 16000 0.01
ump .
Water Storage ’
Tank 5000 ltr Prince 2 No. Cleaning 28000 56000 0.02
e F =
43 ﬂ_M ;232_3 As per Design | M25 Concrete to be used Standard 1148 Nos. | Civil 1450 | 1664600 |
Transformer
a4 Racmistion As per design M25 Concrete to be used Standard 1 Nos. Civil 12000 12000 o
MS Glavanized _
45 ﬁ%ﬂm WS | SenetFrame M25 Concrete to be used Standard 10 Nos. Civil 4000 40000 |
oPY with Foundation .
. | ACCB
a :
6 Feiidation As per design M25 Concrete to be used Standard 2 Nos. Civil 3400 6800 0.00
47 HT ol As per desi M25 Concrete to be used Standard 1 Nos Civil 42000 42000
Foundation ikt . n W ..,u .w!. [ n . j ) 0.02
s Laving 17 Excavation of trench Standard 1 Set Civil 80000 80000
Cable Ty BN T 0.03
For Laying ACCB
TO Transformer | Excavation of trench Standard 1 Set Civil 10000 10000 0.00
48 | Cable Trenches Cable - -
For Laying
AC{inv to ACCB)
Cable and DC Excavation of trench Standard 1 Set Civil 45000 45000
i 0.02
Cable in the

dopang
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Solar Pulse Energy Pvt Ltd
solarizing your werld

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
GST No: 07TAAWCS0944A1ZB

For Laying DC
Solar Cable with | Excavation of trench Standard Set Civil 55000 55000 0.02
Conduit Pipe ot b o '
Control Room i '
49 Civil Works As per design Standard Nos. Civil 100000 100000 0.04
Store Room Civil "
50 Works As per design Standard Nos. Civil 20000 20000 0.01
Installation and
51 i d Nos. Civil 4932214 4932214
commissioning As o destin S 197
. | Chain Link ”
52 P set Civil 1000000 1000000 0.40
33 KV, Check .
53 | Meter Cubicle Meter and Main | AS per UPCL Standard set Electrical 325000 650000 0.26
Meter ;
54 | Transportation complete lot Standard Set EPC 150000 150000 0.06
55 cmmwm: H.E .p.uuqo,__m_u. Lot EPC 5000000 5000000
Engineering, Liason. 2.00
Total 10,50,00,00
0.00 42.00
Per Watt 42.00
GST @13.8% 11,94,90,00
0.00 ——

Jovang
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Solar Pulse Energy Pvt Ltd
solegrizing gour world

F 104, Vardhman Grand,

Sector 3, Dwarka, New Delhi-110078
CIN No. U51909DL2015PTC284332
L - GST No: 07TAAWCS0944A1ZB

_ | _ _

| _ | _ | _

paid as per actual basis,
2. Any C Class items, Consumables if required shall be included in this price only and no extra shall be payable

3. All works are to be done as per approved design which shall be given at different stages of project

accordingly.
5. Yellow colour marked cell items quantity are tentative and may be vary at the time of details engineering.

1. Items mentioned in BOM may vary by 5% and no additional payment shall be done for this much variation. If variation is more than 5%, extra amount shall be

4. Cable and other lengths have been calculated as per Array Layout submitted before Pile Marking. If there are changes in Pile position, quantity will vary

For SRN Sun N Solar Energy Pvt.Ltd

e

Director

91
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NOTES:

All equipment will be as per the above %st, makes will be chosen by SPEPL from
any of the above make to suit delivery & Project execution in time.

2. Additional alternate makes if required shall be considered during detail
engineering & in consultation with the Buyer in the view of delivery.

Contract Price

The total contract price for the entire scope of work under this contract
exclusive of all applicable taxes and duties shall be :-

FIRM NAME SOLAR PLANT PRICE
CAPACITY
SRN SUN N SOLAR 2.0 MW AC/2,5 DC | Rs. 10,50,00,000
ENERGY PVT LTD
{Rs 42 /WP)
¥ (Exclusive of GST)

Note:
1. GST applicable as per prevailing rates.
2. Notwithstanding the breakup of the contract price, the contract shall,

always, be construed as a single source responsibility contract and any breach
in any part of the contract shall be treated as a breach to the entire contract.
Notwithstanding the last sentence, the contractor shall not be liable for the
breach if these breaches are caused by:-

° Failure by the client of the payment terms.
° Changes, repairs or incorrect operation by the client not expressly
authorised in writing by the contractor.

For SRN Sun N Solar Energy Pyt.Ltd

Director

Mr. Dhiraj™

Mr. Suresh Kumar
Authorised Signatory Authorised Signatory
Solar Pulse Energy Pvt. Ltd. SRN Sun N Solar Energy Pvt Ltd

|
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Terms and Conditions

1. Taxes and Duties.

The Contract Price quoted shall be exclusive of Excise Duty, Service Tax,
Import duties, Work contract tax, GST.

2. Time Schedule.

The handover of the successfully commissioned plant would be 31t March
2022. The period considered for this installation time implies that the
installation and construction team will work 24X7 in a week. Any delay in
payment by the client would extend the deadline accordingly.

3. Payment Terms.

The terms of payment for the Contract shall be as detailed hereunder:

S.N | Percentage | Activity Estimated
| Payment Time
|
1 25% Along with Purchase Order Day Zero (D)
2 70% Before Dispatch of MMS, Inverters and | D + 25 Days
BOS
13 5% After Commissioning of Project Within 30 days |

4. Effective Date of the Contract.

The effective date of the contract shall be the date of release of full advance
as mentioned in payment terms above. The contract shall be in force till
successful handover of 2000 KW AC/2500 KW DC solar power ground
mounted project and completion of defect liability period.

5. Defect Liability Period.

51 The Solar Contractor warrants that the work or any part thereof shall
be free from defects in design, engineering, materials and workmanship.

50 Defect Liability Period of solar plant would be 1 year from

For SRN Sun N Solar Energy Pvt.Ltd

;ould have a warranty for 5 years. %p

Director

™
Mr. Mr. Suresh Kumar
Authorised Signatory Authorised Signatory

Solar Pulse Energy Pvt. Ltd. SRN Sun N Solar Energy Pvt Ltd

=
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5.4 The warranties would be directly extended to the Client by the
respective manufacturers and enforcement of the warranty shall lie with the
Client. However, the Solar Contractor will assist the client for enforcement of

the warranties.

5.5 The Solar Contractor accepts no liability for defects caused by improper
use or unauthorised operation of the delivery item by the owner or its third
parties. The same principles apply to non-adherence to operating rules,
installation regulations or generally accepted engineering standards by the
owner or its third parties. If the Client or third parties perform repair work or
modifications of the delivery item, no warranty claims may be valid for these
or their consequences.

6. Statutory Clearances.

Any cost or works for statutory clearances that would be required included
but not limited to chief electrical inspector are in the scope of the Solar
Contractor. The Client shall provide all cooperation for the acquiring of such
clearances.

7. Authority of Receipt of Goods.

The Solar Contractor is hereby given the authority to receive goods on owner’s
behalf from all suppliers, store and use them for execution of this Agreement
based on the instructions/drawings provided by them. The Solar Contractor
is further authorised to issue acknowledgement or the receipt of goods to our
suppliers on the Client’s behalf.

8. Confidentiality.

Each of the parties shall not disclose the terms hereof to any person /party.
Provided, however, either party may disclose the existence of the transaction
to its legal counsel, accountants, lenders, engineers, architects, interior
designers, investors and any other personnel who need to be aware of the
existence of the transaction. Further, either party may disclose the existence
of the transaction to the extent that law or court order requires such
disclosure, but in such case, the other party must be first provided with a
written notice thereof.

9. Termination
Neither the Client nor the Solar Contractor can terminate this agreement once

the purchaseppiger has been issued and advance is received by the solar
CDntr 3 ¥ For SRN Sun N Solar Energy Pvt.Ltd

g

Director

Mr. Dhiraj vits Mr. Suresh Kumar
Authorised Signatory Authorised Signatory
Solar Pulse Energy Pvt. Ltd. '

SRN Sun N Solar Energy Pvt Ltd
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10. Amendments

No change/modification/amendments will be made to the terms of this
contract once the contract has been signed unless it is deemed necessary as
per agreement and after prior approval of both the solar contractor and the
client,

11. Assignment

No right, benefit, interest or obligation under this agreement may be assigned
or transferred to any party without the prior written consent of the other
party. However, the Client reserves the right to assign its rights to its affiliates
or any Group Company or lenders to the project by giving intimation to the
other party.

12. Dispute Resolution

12.1 In the case of any dispute arising out of or in connection with the terms
of contract regarding its performance, existence, validity or termination, the
parties shall first attempt 1o reach an amicable solution through mutual
consultations and negotiations. If the parties are unable to reach to an
amicable solution within 30 days from the date on which the dispute arose,
any of the party may make a reference to arbitration in accordance with the
following by giving notice to the other party.

12.2 The arbitration proceeding shall be conducted in accordance with the
Arbitration and Conciliation Act 1996, and any statutory re-enactment or
modification thereof and the place of arbitration shall be Dwarka, New Delhi.

13. Governing Law

This contract shall be governed by the Indian Laws and rules as amended
from time to time. The courts of Delhi shall have exclusive jurisdiction in all
matters arising under this contract.

14. Communications

All communications shall be sent by either party to the other at the addresses
set out herein. Any communication sent out to that address will be effective
when delivered at the relevant address.

15. Force Majeure.

ent is subject to Force Majeure conditions. Neither party
breach of this Agreement or liable for any delay nor is

For SRN Sun N Solar Energy Pvt.Ltd

<
Oifaeter Mr. Suresh Kumar

Authorised Signatory Authorised Signatory
Solar Pulse Energy Pvt. Ltd.

SRN Sun N Solar Energy Pvt Ltd
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failure to comply with this Agreement, if and to the extent that such delay or
failure attributable to the occurrence of a Force Majeure Event.

16. Excess Material

Any and all excess material, remaining at the site, post complete
commissioning and installation of the solar power plant is the property of the
Solar Contractor only. The client holds no right on any extra material and
cannot sell or use the same,

17. General Terms & Conditions

17.1 All guarantees, warranties, representations and obligations under this
order shall be upon timely payment as per the payment schedule as contained
in the agreement.

17.2 Any claim for damages or unpaid payments that is available to a
contractor under law arising pursuant to this agreement shall survive even in
case of the termination of this agreement.

For SRN 5un N Solar Energy Pyt.Ltd

Lo

Director

Mr, Dhj’.raj %shra Mr. Suresh Kumar
Authorised Signatory Authorised Signatory
Solar Pulse Energy Pvt. Ltd.

SRN Sun N Solar Energy Pvt Ltd
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